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PADH YA PRADESH ADHINIYAM
No. 22 ol 1073
THE MADHYA PRADESH VISHWAVIDYALAYA
ADHINIYAM, 1973

. | Received tho assent of the Goevernar on thie 208 April 1373; assenl
lirs? pubdished in he * Madhya Pradesh Gagzelle® {l:xilﬂq-:d'mryj
dated the 23rd April, 1973 ] [

An Acl lo consolidate and amend tha law relaling iﬂ :...lru::'.'nraiiin-a
and to mako beller pravision for lﬁt' grganisation*snd
adiminlstration f Universitios in Madiva Pradesh,

Be h énocted by the Madhya Pradosh Logistature in the Twnn[ﬂum!h Yo
of Ihae Republic of Indla as follows :

CHAPTER | - PRELIMINARY |

. (1) . This- A¢t may be called lthe Madhya, Pradesh Fieeiiie, atanl ard
' Vishwavidyalaya Adhiniyam, 1973, M
2" It extends to the whole of Madhya Pradesh.
(3) it shall come Inlo larce on such' date as the State
Government may, by natilication,” appaint.
2. As from the date appoinied under sub-section (3) ol seclion 1, Ronoal and Saning

(herelinafier In this section and seclion 3 relerred lo as the appoinled dale) the
following consequences shall ensue, namely : ;

(i) he enacimenis mentionedin e Firsl Schedule shall sland
repealed (hereinafior in this seclion and seclion 3 relerred
o &= the repealed enaciment) ;

i the Unlverslly eslabilshed under the mpgahd anactmenls
shaoll be 1h:E| Univarsiiies eslatdishod under e Act ad shall
be known br the names of tha ieﬁwllw Universiiles wills
headamraners 2l placas and terriinriat ]urlsd;aclfnn over the
arens a5 spacified in lhe Second Schadule;

(i) all tha assels and liabiliies of B respecive Universilios

referred to in clause (i) shall vest In the respeciive
- Universilfes deemed lo be eslatfished in thelr place under
this Act.

Fiwh off suiiz or other Iogal prococdings instbistad 1y o agatis!
ha respecive Unlversitzs ondor tho repesied enactmenls
may e conlinued by or against the respociive Universiies
dasmed [0 be asiablishad in thelr place I.Jni.'ietl‘ this Act.
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(i)

(i)

(i)

all appolntments made, nolilications and ofders 155Ued,
degrees, diplomas or corlificates cenlarred or issued,
rrivileges granted or other things done under (he repealed
enactments and in force immaediately beafore (e date
aloresaid shall, be deemed to have been respectively made,
issued, conlerred granted or done under this ACL

all Sialutes, Ordinances-and Regulalions macde by various
auhaorities of the respective Universilies undar e repealed
enactments and in force immed}atil\r belore the dals
aloresaid shall, in so far as thay are nol Inconsistent wilh
tha provisions of this Act, be deemed to be Slalules,
Crdinances and Regulstions matie by ihe appropriale
authorilies of the respective Universittés under tha relevant
provistons of this Act; !

Provided hat the Stalutes and Ordinances deemed
i0 be so shall cease 1o be in lorce on expiry of a period ol
one year irom the appointed dale or on the dale of coming
inta lorca of the first Stalules, Ordinances, as the case
may ba, drawn up under seclion 34 whichever is earler;

all employees belonging lo or under the control of the
respeclive Universilies relored to in ciause (i) inmediately
bafare the appoinlad date shall be'deamod to be amployees
of the respective Universiies dodimed Ry be estabished in
thiedr place under s Act, on the same terms and condilions
as applicable 1o them belore the dald aloresaid unless
alleted in accordance with the provisians of this Act and
the Statutes and Ordinances mada thereunder:

all recards and papess belonging 1o e Universilies referrgd
to in clavse (i’ shall ves! in e respective Universities
deemed lo be established in their place under this Acl.,

Transitary - 3.Notwilhstanding anything coriained in this Acl; |

Pagwislons (M

[ii}

fili)

The Kulapali in offigz immedialely belore the appointed dale
shall continue in olfice for tha lenn prescribed vnder the
respectve repealed enaclmenls:

Provided that such Kulapal a5 has altainad tha age
of sixty-four year on or belore the apgoinled dale shall
cantinue in gffice Tor such period as (he Kuladhipati may,
by erder. specify but such period ehall not exceed tha
remainder of this berm undes the repealad pnactment
Authorilies, commillees of bodies of the respeclive
Universilies constilulad undey the repestad ensclment shiail
cariintie 1 funcbon U sUch e a2 heyiare recanstiiied
In accordance with s provision of tis Adt, but such period
shall not excced wne year from thé date sloresald, -

Lile mambers, of any such aulborilies, shall cease lo be
i [
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sy oon he expirplion of o pafiod spociliod In clueso: (i)
abown, unlessy conlnuod O Do L0 n atcordance willy Do

pravisions ol this Acl

|
' Board ol Siudies ' means the Board of Sludies ol e

Liiiver iy,

* Schedulod Tribes * moans the Schedhied Tribos spociliod
irrelation to this Siale under Article 342 ol he Consliliftion
ol India:

8 e bnovbupligd st i El,:!HJHLll!.IIJ-I:J,'I,:..[Lr:J S Hiagd
ity rokation to this Stato wdor Articlo 341 of the Constilution
ol India; }

Dalated. :

' Empleyee ' means any person appolnted by the Universily
and includes teachers and other slall of the University,

4

" Execulive Courcil ' means he Execuiive Councll of the
Liniversily; r, =

' Kulapall* means the Kulapati of the Ufiuarsiq,r:
" Kuladhipati ' means the Kuladhipaligf I-I'be'Uerrsu'r:

"Hall * means a unil of residence or of corporate lile lor e
sludents of the University, Cofllege o rqsuuhn farovided,
maintained or recognised by tha univergily;

' Slatites |, ' Ocdinences * and * Rogulations * means the
stalines, Crdhinances anl Bequiations of e Universily as
he case riay be, in force lor the e being;

' Pringipal * mgans the Head of & Collega i includes,
when there is no Principal, the gerson dor the lime being
duly appeinted to acl as Principal;

* Schogl ¢f Suses *nieans aninstilulion mainlained by he
Urivgraily-as place le: ghor iearming and research;

Callgge ' deans an seition malrdataed by, ar auisig
Py 1y pardvalesaos Sl Lroaversity Dy or irden e gnovisions
ol ihis Al pos
"Head of Colloge Dexarmont * means e liead of any

dupniiniool ol o colione; I

" Hegeslerad giadunls © meang oo grnguste regisicred of
geoned o b rogpusiored under he proigiong of s At

o
* Aradamee Coungil * means (e .l‘l.r.qﬂﬂlrnic Cotmcit ol (ho
1

L lrize _'..'rl'l.-. 4
[T *

-
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"“Department means a Depacment of Studias and incipdes
a Cenlre of Studies;

“University " means -

(i)  the University deemed fo be established under this
Act and-specified in part 1 of the Second Schedule,
and

{il) the University which may be astablished aller the
commancament of his Act-and specilied in part Il o
the second Schedule.’

* Univarsily Grants Commisgion ' means the Cammission
established under the Universily Grarls Commission Act,
1956 (No. 3 of 1958) R

"Head of a Universily Depariment ' means the head of the
Teaching Departrment maintaingd by the University imparting
instructions o the students ol thie Univarsily and includes

" the Director or Principal of any insiilute or coliege maintained

by the University far the prnrnnli;::un ol research or lor
imparting instroctions 1o the students of the University;

* Teachers ol the University ' means Professars, Beaders,
Lecturers and such other p&rsuh'?. a8 may e appuinted lor
imparting instruclions. ar cnritiu:liﬁg regearch, with tha
spproval of the Acadamic Gouncil in the | Iniversity or any
College or Insiitution maintained or recegnised by the
Liniversity;

' Person connectad wilh & ifﬁi"-_rerﬁllif or & College " means
an emplayee & the University ora Cellege, or a membaer of
any aulhaority er body of the Unneersity or of e managemant
ol the Coflega:

* Aulonomous College ' means an educalional instiilion
declared as avtonomous collage by the Executive Tauncl
in accordance with the provistons ol fhis Act;

1 |
! F.‘-".‘._'.Ull}l' LmeEns Facully of tha Unnsarsiy;

Afftiaind College megns an nsiigiion ademalled o e
privileges o e Univensily s acsorelange witly Us provmcions
ol s Act and e Slalutes,

“Wide the 3 P wiehwavidyalaes (Sanshodban) Adbidmm ke fren ot ol TR
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Yo mueens e Cootl ol Ihe UiBivessity
' Co-grdinetton Commiltes’ means the Co-ordination
Commiltes constifuled undar section 34.

CHAPTER Il - THE UNIVERSITY

{1} Tha Kuladhlpall and Kulzpall of each Ll_'11i1.-e:s"!y

specillad In Part | of the Second Schedule and the mambers of the Court, of
the Execulive Council and of the Academic Councll theraol shall consiitule a
Unlversity and the Unlversity so eonstituled shall be body corpordle by the
naine of raspoctiva Wnivorsily spociliod In Pad | ol the Sacond Schinole,

{2}

(3)

(4)

B,

have the Iollowing pdwers namely: hed

(1

* * {l-a) The Kuladhipatl, the llrst Kulapali, and the lirst
meambers of the court , ol the Exacutive Councll and of tho
Academic Council ¢f sach University éslabiished alter the
commencament of Ihis Act, and spaciliad In Parl [l of the
Becond Schedule and all persans who may herealler
become such ollicars or man‘h:ars therool are. so long as
thay continua o hold such ollice or mambership, will hareby,
be ceamed o have consliiuted a body corporale by the
nama of the respectve Univarsity spacliied in parct 1l of the
Second Schecule * \

Tha Unlvarsity shall have perpelual succession and a
commen sailand shall sued and be suod I.:n_.' he said name.

Subject te the provisions of this Acl, the Univarsity shall be
competanl 1o acquire and hold progarty, bolth movable and
immovabla to lease, sell or olherwise Iransfer ah'f 5r|,'r1u'.ra’are
or Immovable progerty which may hava bacome vésled I,
of may have been agcquired by It Tor the pq.:puéb of the
Univarsity and to conlrac! and do all othor llﬂng£ né‘r:essar',r
for the purpesas of this Act. W

The headquariars of tha Uriversity shall tha Iu::a’rﬂd al Iha
pince spacliied in the Second Scheduls.

Subject te the provigsions lo Ihis Azt the L!r;wn-rsq['_.f shall
I

o provide for Instruction in such branches of lraming as
e Unlvarsiiy may, v e i8 fima dalerming and 1o mdsg
provislon for resgarch and lor tho advancamen! gnid

] 5

dissammination ol knowledge:

" The M.P. Vishwavidyalaya (Sanshcchan) Adhinfam, 1263 (Mo 23 of 1987)

B

ine. potation of
Unbvaealty

Pawary of Univsigity

i
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lo provide mstruetion including of correspondence and such
pliver courses 1a such porsuns s arg nod members of U
'|_|I|-1'I.I'-EI'E-||.'F'. as irmay detarmine;

** Progwided that the Wniversity shall nol provide
instruciion through correspondence save wilh the previcus
sanclion ol the stale government.

lo organise University labot atories. bragies, museums and
alhas aguipment far teaching and research;

lo eclablish, Mainlain and manage colleges, leaching
deparimenis, schodl of sludias, ::un'lrﬂ_s of studies and halls;

(a) to instilute FProlessoarships, HReadarships,
Letturarships and any olhar ﬂn:-ml:IEgnir. ar leaghing
posls required by the University and 1o appoinl persons
1o sugh posls in accordance wilh provisions of this
Act;

(L} 10 appoint persons working in any ather Liniversity or
arganisation as teachers of the Universily lor a
specilied periacd;

lo recegnise teachers as qualified to give instructions in
colleges; N

le regognise persons eminent in any subjects %o guide
research in [hat subject;

lo lay down the courses of instruclions for various
praminations’

1
lo insfilule degrees, diplomas, certiligates and olher

geadetie distinciions;
1

o granl subject 1o such conditions as he Univarsily may
delerming, dipfomas or cerlilicalas andlmnlm degrees and
other acadenug distinctions on the basis ol examination,
evaluation of any other malhod of lesting:,

Frewided that no person shall be aimiited 1o an
exanEnation leading 1o any degiee of e Univesity, uiless
soch person, it he has oliered a subject for such examinzbion
lor which & course ol praclics! work 15 prescribed, has
compleled suely wark in 2 University Toaching Department
or 2 Sehool of Studies or 2 Cofege and produces a cerlificals
of such sompiylion from the Head ol tha Yeaching
Caparintenl or solical of Sladias o the Principal of the
College : ’

Sia i s s ol el Serbertbrpne, LRFE i 1T bl BT

i i : .«
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Frovidad hal no parson shall ba ademiltad 1o

i)

(W)

(1)

(12)

(13)

(14)

(15}

any examination In he Faculty ol Sclance alhar han that
londing 1o a dagree ol Bachalor ol Sclance or a dagrea o
Mastar ol Sclence In Mathemalics;

ary examination in the Facullies other than the Facuily of
Arls, the Facully of Soclal Sclence and the fagully of
Lommerca, V-4

Uniess he has pursued a course of studles In a
UnlversityTeaching Department, & Schoal of Studies o 2
Collega o

Provided furlher. thal the Stale Governmant may by
nolifization, permit the admisslon of women candldates to
an examination leading lo a Bechélor's degres In tha lacully
of Lew without pursuing a c'uyn_'se;nir sludies In & Univarsity
leachirig deparimanl, School of Sludies or a College.

o confer dagress and olher acadamlc distinclions on
persons wha have carrled on research under conditions lald .
down In the Ordinances: .

lo withdraw degreas, dl‘plln'mas cerlilicalas and othar
academnle distinclions for good] and sullicient reasons;

to confer honorary degroes or'olfier academic distinclions
an approved parsons In lfl“m'm?.nnnr prascribed in the
Statutes; <HL

la provide such lectures and instiuctions for and to grant
such dipliomas and cerlificates fo persons who are not
onrolied as studaents of tho Unlversity, as the University may '
determing; o [

ko admii to itz privileges :ﬁlﬁgalh not maintained by tha
Univarsity to withdraw afl or any of these priviieges and 10
take gver the managament of cofieges in the mannar and
under condilions prescribed by lhe Siatules or the
Crdinances: |

{0 declaré a Teaching Dﬂpm-:!rll:l':aill_ of the Universlly, School
ol Sludies or College as aulonamous collage ;

Provided that the extent of the awtonomy which such
Teaching Departmant of the University, School of Studies
or a collape may have and the matlers, In ratation to which
i may gxgecisa sucly avloromyy, ghall bo such as may L
proscribed by The Slaluias]
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(17}
(18]
{18
(20)

(21}

(23)

{24)

(25)

121)

o condect, gu-ordinate. reguiats and contral leaching dnd
resaarcn wor in fia cofleges and tha institulions recogrised
by the Universify,

o recognise halis nof mainlained by the Univarsily and
withdraw any such recognition in the manner prescribed in
the statutes and the Ordinarces;

lo inspect colleges and recognised institulions and 1o 1ake
measures 1o ensure that proper standards of instructions,
lzaching and training are maintained in them;

to promaote with special care the educabional interest o the

weaker seclions of the people and imneparticular ol the
Scheduled Castes and the Scheduled Tribes;

to provide to the teachers and ah.lrmi.u-l the University
lacilties of refresher and vacation courses:

{o co-operate and collaborate with other Universities and
auhorities in such manner and lor such purposes 85 the
university may determine: '

to take by itsell of in co-operation wilh other Univefsities or
the Staie Governmenl or the Union Government special
megsures for the promation ﬂﬁdﬂ'ﬂltﬁﬂﬂ.‘l{lpmmﬂﬂms_lhﬂy
af Hindi;

1o maks provision for;

{a] Exiramural tlzaching alnd exiension service
(b correspondence courss; '

{¢] physical raining; '

(d}) sports and sthletic aclivilles; |
(e} sccial service schemes;

(1} Hational Cadet Corps;

(gl Students Union;

lo provide ior training bor corrpatitive exarmnations lor service

under the Union or the State Governiment ard such other
training 25 may conlribute 1o national development,

o ingbiule and manage ;
fal  Inlofrmation Buread;
(  Enrpeayment Horeald mogd

i) Prmting and publication Departiment and Translalion
Buresil '
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(27 1o supervise and conlrgl the residence, conducl and
diseipline ol studants ol the Univarsily and to make
arrangements of promaling ihighr health and geneial welfare,

(28} to demand and receive paymenl of such lees and ot
charges as may be prescribed by the Ondinances;

(29) Io prascrise and control 1ha loes and ofher charges whicl
may be received of tecovered by colleges;

(30} to creale agministrative, ministerial and clher necossary
pasls to make appointments herolo;

(31)  ‘toexcercise control over (e salericd officers, leachers and
olher employees of the Univarsily in accordance with lhe

" Slatules and lhe Crdinances; = F A

132) lohold and manage rusls and endovaments and 1o institivuie
and oward lelloweships, scholarships, exhibilians, bursatles,
medals and other awards;

{33) to receive donalions and gr:anls and lo inves| lunds in
accordance with the provisions of this Act;

(24) with the pricr approval of the State Governmen! Lo borrow
on the securify of Universily properly money lopihs purposes
ol the Liniversity;

(35 to delermine standards lor adndssion inta e University,

which may include cxaminallon, evaluation.or any clher

methad of tosiing, .

{36} o mako special arrgngemenls in iespect of women
studenis as e Universily may coisider desiabio;

137) la ireake aregements fer promglini the heall ang general
wellare of tho cmployeas; _

(3] lo do all such acls and things, whether icidental 1o the
paowers aloresaid or nol, as may be reguishe-in order 0
barther the abjests of the Lnivorsily,

T (1) Save a5 olherwise |:mmﬁud iy this Al he powods
ﬂﬂﬁf{-rrﬁl on the University by or under this Acl shall not exicnd beyord the

Wneis ol the terrtartal jurisdiciion spocilicd i the Second & chiviiule from fime
Il

Prgesded 15l tho Stabe oseefedoul gy sulioriss e

Lineuey giy 1o agsociale or W ading W any ol il orntges caliangng giltmbid
vwalldiy he state oulsice e aforesaio s i aocondsiee wil o provisions
ol this Act and e Stalutes maede ercundon

Fel

Factritaml =
Jurizleliai



" Provided further that where the University provides. for

nstruction Uwough correspondence nolhing containedin (his section shall be

constried (o delzar he Universily rommadiniizing ke such cowseal instuctions
Sludents residing oulside the aloresad bimits.

" Provided also thal lor wmparling Onental Sarskril
¢t b educalion any Sanskrit College Imparting Orlenlal Sanskfil educationin Madhya

- Pradesh shall be alliliziad either kfFLH avishankar Shukla Uriversity, Raipur
of ariy other University which ihe State Governmenl may notity.

(23 Mnh-tlii'ﬁtandmg armylhing curll:fmf.-d in any othar law
far the time being in lorce, no college or educaticnal insti,ution siiuated willin

the territorial kmits of any University shall he associated in any way with of be
admitted lu any privileges of any other University incorporated by law in ndia
and any such privitege granted by any such other University lo any educalional
instilution wilthin thase limils priar 1o tha date of the establishment of the
University shall be deemed 1o be withdrawn on such establishment.

#(2-a) COmilled.
@(a-b) Crmitted.
(2} Omitled, :
| @(2-d) Omitted.
‘ol B . - (3] Molning contained in this section shall apply in the
- case of colleges o olher educational Institutions = |

(8] mparting instruction sxclusively in agricullure and alied

s P N - . sciences and admitled or deemed o be admitied fo the
. ke - privileges of the, Indira Gandhi Krzhi Vishvavidvalays, Raipur
| : i ot under Ih»EI Indira Gandhi Krishi Vishvavidyalays, vk
= 1263 {no. 1201 198538 and
| i - (b) lmpacting instructons exclusiveliyin Music and Fine aris
;! of either of them and admilled or deemed lobe amilied to
: the privileges oi the indira Kala Ehrngft‘u"shwaﬂia yaleya
. : Acl, 1956 (XX of 19851 n
7 | :'.'l';'?;'l’."'.lmﬁ _ g8 The L.Imlvmaiiyr shall not dlﬁﬂrill'lmr‘;ﬂlﬂl against any citizen of
1 | ”'.'j""'“.“".“““ |J'IC_|IE-l on grounds of religion, race, caste, sex, place of birth, political or aiher
P! - i cpinicn or gy one of hem in the exercize ol powers or perlormance of funciions
:_ confetred or imposed upon |} Oy o undar this AcL
, Tauching n- 2. Allrecojnised teaching in lhe University course, the authoriies
' b2 responsible lor argaresing such teaching and courses and coriculurm shall be
such 25 may be prescribed by Siaites, Ordinances or Regulations, a5 the
case may be.
Insaections e 10 (1) The ¥ulidhinal raay, si iz osn motion, urd skall on 2
::'I;':;'" s request maas by e State Lm.{.rmm“t SEUBE &n lnspeciion to be made Oy

SUCHT PETSON Or Persons’ as-he may direc], of the Unnrem[y, ils buidings,

11} Wicky e kb TF Wistemcremvalova ";"'\5'1:\‘ LTI ||'u]r1|n|r—_||r- 74 [ma, 1 ol FHrd)
(2] Wida e bl 2 Wiahwieesdtyslage (Sanhodton) fEinnen 1309 dea, 19 0 1923 ]
{3 'ﬂ-."'-d'lunﬁt._u-, et o b r-'!LrlH Acllvyas apaaf Ho-gr) LmL_,..:'I’

L ' '] S - ——r [ i == = ,5." —_— T_._'-




-

3 T e
a4 DV

e

lnboratories, museums, workshops and equipmaent and  of &ny College or
Institution mainiained by tha Unlvarsity or adimined 1s lis priviieges, and also
of the Examinalions, teaching and othad work conducted o done by the
Wesvorsity and cause an Inguity 1o be maldas in ks mannar 1 respect of &y
mallar connested with the admimsiraton o finances of the University, Colleges
or institutions.

(2] The Kuladghipali shall in every case, give notice ol his
intention to cause an Inspection or Inquiry 1o beumade;

(2] 1o the Univarsity, il such inspaction or inquiry Is 1o be

made In respect of the University, College or Inslilution
malntained by it; a

(b) lo the managemen! ol the collage or Institution Il the
Inspection or inquiry Is 1o be made In respect of a college
or Institution admitied 1o the Privileges of fhe University
and the Uiniversity or management, as the case may ba,
shall ba entiled o appaint & representalive wha shall
have the right to be present and be heard al such
Inspection or inguiry;

(3)  Suchperson shall repert 1o the Kuladhipati the resull of such
inspecllan or Inguiry and the Kuladhipati shall communicate through the
Kulapall to Execulive Council or the sald managemesni as the case may be

* his views wilh réference o the resull of such inspection or inguiry and shal!
afler ascertaining the opinion of the Executive Counci or -the manageman
thereon advise the University or the managament upon the aclion (o be laken;

Frovided that where an inspection or inguiry is caused en 2
request Irom the State Government, (he Xuiadhipat shall lake action under
Ihis suly- seclion in vonsultalion with the Slate Governmant,

{4] The Execulive Council o 14 Im:l'n;'-]ggnmﬂl as the ease may
De shail communicale Swough the Kulapal o he Kuladhipall such aclion, |
arw, a5 Il has laken or may propose to lake upon tha resull of such inspaction
or inquity and such repor! shall be submilted within such me as the
HiEadhipal may cireci. .

(5} Vi hora e Executive Council or the imanagemenl does no,
within a reasonable fime, take action 1o salislaction of the Kutadhipati, the
Kuladhipati may altor considoting any exolanadtion furnish or representation
made by ihe Execulive Council s the: managemanl, issus in conswlation
with the Stale Goverivmant, such directions: 25 ha may think il and e

Exoculive Tounsil on managemont 85 Ihe cass may be shall comgly tharewilh



CHAPTEA )l - OFFICERS OF THE UNIVERSITY
Oficesz nf Usileprty 11 The foliowing shall ba the ofhicers o the Wnwgesity namaly;
v} the Kuladhipal
Wy the Kulapal
'lim) the Heclor
(#) 1he Deans ol e Faculles;
() 1he Registar,
{v} = the Dean of Sludenls Welare, and

(v} such other ollicers in the gerice ol the Universily as
may be declared by the Siawies 1o be clficers of the
Uiniversity. !

Fullahipall ard 12, {1) The Governor of b adhya Fracesh shall ba the Kuladhipali
. of the University. :

(2) The Kuladhipat shall, by virtue of his eifice, be e Head ol
the: Liniversity and the President of the court and shall, when present preside ai
meetings of the court and al any convocation of the University.

{3 Tha Kuladhipal may ;

{a) call for 2ny papers of information refating to the allairs
of the University; and

Hb) dor reascns lo be recorded, reler any maller gxcepl a
miatier falling under Section 55 for reconsideralion to
any officer or authority of the University that has
previously considered such matter.

{(4) The Kuladhipali may, by an orderin wiiling, arml :

{g) any procecdings of any oliicer, aulhanty, Comnllee of
body of the University, constiluled oy or under his Acl,
whizh is nol in confarmily with this Act, Ihe Stalutes,
Crdingncas or e Aeguialions. oe

() -any proceedings of any autnority, Gommitles or olher
body which has been referrad {6 tum by the Kufapall
under sub-zeclion (7) of section 15, il he 15 satisled
thal such proceedings are prejucicial 1o he interests ol
the University; &

Provided that balore making such order va shafl call upon tha
olfizar, &uthority, commiltes or bedy concerned 10 Show e why such an
sedershigriked ot Be mede o il e cates e Bsoshgarn Within e find specifipod
o bt iy s Liehidl b2 shall consicer the same

! The Mndin s Pradsil Visbwerksalaps [Somshaian) ik 1983 (M 39 gl 1855
F o Widd thhae 14 P Vistrodmvi-deoieya  Esnshodher] Adrsmsyaim 1200 (Fa, 19 & 1080 =50 Wy 2
Wist vayaioya -t Sanshodhan) Adhiniyam s (No. 19 o awhd)
B
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A-1)  Whare the Kuladhipali passes an order-annulling Lhe
preceadings under sub-section(2), he may make such

subsaguent ordar i relalion thereto m confarmity wilh thiz

Act, rules, Stalutes, Ordinances or Regulations, as he may
deem lit In the interest of the Unlversity and the order so
made shall be final”

{5) Ewery propesal lo confer an henorary degree shall be
subiject o the confinmation o the Kuladhipal,

(6) The Kuladiipali sliall exercise such puw&:.ﬂ as oy e
conlerred on him by or under this Acl. s

13 (1) The Kulzpatl shall be appoinied by the Kuladhipall from a
panel of not less than hrae persons racommanded by h‘mqu‘fm’ql.ma constituted
under sib-seclion(2) or sub seclion{g) |

Provided thatif the person or perscns approved by the Kuladhipati
oul ol those recommended by the commillae are nol willing to accep! 1he

appointment. the Kuladhipali may call lor resh recommaendations from such
comerillas |

¥ Provided alsa Ihat the firs! Kulapati of each University specified

in part Il of the second shedule shall be appainled by the Kuladhipali after
Consullation wiln the State Governmen. *

(2] Tha Kuladhipati shall appoinl 8 commiltes consisting of tha
foflowing parsons, ramoly @ } |

[} onsperson electsd by the Execulive Counci ;

fwi) One Perzon hominated by 1he Efl'la.i‘rh-anﬂ the Univarsity Grants
Commission ; -

(t) one parson nominated by the Kulsdhipali,

The Kuladhipati shall appoint onea of iha llxes paﬁtm-s o e the
Chattman of e Cammiies.

(3} For constilkging 1he commilton under sub- sechon (2), The
Kutadhipati shall, six menths bolora tho expiry of tho lanm u;r T Fulapali; cofl
upon the Exscutive Counddl and the Chairman ol tha 'Linrmsﬂ:r Gr-arlﬂ Commission
o elvoose their ominess and | anyof beth of them fail o do so wlljnn e mant
o the receipt al the Buladhipalis eammonicales in (his ragard, the Kuladhpat
may, [uriher niormnata any coe ar bollt1he persons, a5 e cass may be

: 1% U pedEsn Wha 15 connssied with g U.‘il'.n.'-f.iﬂ?' 3 Qigy .,'l.':ll'."l_l‘.l':
shall b alached or nominated on e commitles under sueb-secion (2§

" Thg Madiars Poadaiin Vishwesidvaln e [Sanancaton) Aghiniears §001 (B Z0af 1091}
' Tha Mladhven Aradanh Wishw svivtpalars [Sonciadin) Advinipins, BRET. (He 23 ! 11031
I Tha dadwa Padesh Wshweddainga 1'% anaboatan Aieripnm, TPFG, Irdo. OF o 1950,

L] r A , II.'L.' ' L :'
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(5] Thacommilles shall submit the panel within six weeks fror
the dale ol #s consttubion o such lurther time mot auceading lour waeks as
may b extanded by the Kudadhipati

thy W ior any 1easons ha Comanilies constilided undar sub.
rechian (2] Fails 1o submit the panel within the period specified in sub-section
{3}, the Kutadhipall shall conslitute anolher commiliee consisting of llwee
porsans , nnt-gonnectod with the Universily or any college ane of whom shall
bo designated as o Chalrman. Tha commilloe 5o conslililed shall submit a
pare of lroo persons whithin 2 period of six. weeks or such shorler paricdos
may be specilied, rom the dale of its consttulion.

(7] Il the commitiee constituted under s:jb-sec'ijnnl:ﬁ]l fails 1o submil
the panel within the period specilied therein the Kuladhipali may appoint any
peison whom he deems fil, 1o ba the Kulapali. ;

g::’:m'r;“ “:: 14. (1) The Kulapali shaill ba a whole-lime saiaried oflicer al the University
serdice of Kuapatt  @NG his emclumnels and ofher lerms and conditions ol servica shall be

tntmg af oflice of i
o avlee o presecribed by the Slatutes.

clfice of Kifapall, (2)  The Kulapali shall heid oifice for a term of four years and shall nol
be efigible for appolmment for mare han Wwo lerms:

Frovided that notwilhstanding the axpiry of his term he shall conlinue
to hold office uniil his successor is appeinted and enters upon his olfice but
this period shall not in any case exceed six menlhs,

{2-2) The person hedding clfice of the Kulapal in any University
immediately befara the commenc emant of the Ma dhya Pradesh
Vishwavidyelaya (Sanshodhan) Adniniyar, 1888, shall conlinua o hold His ofiice

il the —expiry of his term of office notwithsiarding anything contained in the
Mirs! provise o sub-gaction {2). -

# W A7 A ot T st safr o8 ok o sy qfy e St v e
TN ST W wafte 51 wmar g -

t {3] iFal any time upon represantation miade or offerwise and altne
skl such st los s Py b clivopiwg ndeessary, W appeas o the
Kertachipatl hat the Kulapat -

(i} has made defaullin periarming'any didy imposed on im
Ly air wistter Wils Act; or

() has acled In a marner prejudicial to the interests of the
- University: or

) s Incigatde of managing the aflairs of the Uriversily fhe
“udadivipzli may, notwithstanding the lact that the erms
ol afiice of iha Kapal has not avpired. by an order in
weriing Stating he reasons therein, ragiire [ Mt anst tg
relirensh ms office as rom s1eh date as may be speclfied
ity $o orger;

® Vide chballisgash fllj}!ﬁtlvf.;_a,d:pﬁn ¢ Senzholhos| K iy am -
200X ¢ Pro §afaes2
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4] Mo order undar sub-section (3] shall be pussed unless (e
parliculars of the grounds on which such aclion Is proposed 1o be laken are
commiunicated I the Kulapall and ha Iz given o feasenabla opsariunity ol
showing vause against he proposed ordar.

{5) Ag lrom the date specilied in Ine ordor under sub-section (3), tha
Kulapali shall be deemed lo have ralinguished the office and the office of the
kKulapati shail 1all vicanl.

"€}  Inthe eventol the cccurance ol any vacancy In:|'udlnga lamgarary
vacancy In the office of the Kulapall by reason of his death, resignation, leave,
lliness or therwlse, tha Aeclor and If no Reclor has I:Hlmll appointed or ¥ the
Rector Is not avallatia, the Dean of any leculty or the Senfor mos! Professor
ol Unlvarsity teaching depariment nominated by tha Kuladhipall lor that
purpose shall act a5 the Hl.ﬂapn.ll untll tha date on which the Kulapatl appoinied
under sub-section (1] or sub-section {7) of Section 13 enters or re-enters as
the case may ba upan his office:

Provided that tho arrangment confemplaled in this sub section shall not
continue {or a period of more than six months.

45 {1). The Kulapatl shall ba tha principal sdminlsirative and Acadamic
officer of the University and shall in the absencs ol the Kuladhipall preside a1
the meabngs of the courl. He shall be an ex-officlo member and Chakiman of
the Executive Council and of the Academic Council Mernber of the Cour! and
Chalrman of the Execulive Councll and Chairman of goch other authorities,
commiltees and bodies of the University of which he ls a mémber. He shall ba
enlifled 10 be present and (o speak al any meeting of any auhority, commitiee
of ather body of the University but shall not be antited 1o.vole there at unless
he is a member of the aulhority, commiitoe or body concerned,

{2) Il skali be he duly of the Kulapef (o ensure that this Acl, the
Slatutes, the Urdinances and the Regulatons arg Tailhiullriﬂbsm'&dlarnj ho
shall have all powers necessary for lids pJrpose,

(3] The Kulapali shall have (ne power 10 convena meatings o the
courl, the Executive Coundil, ihe Academic Councd and o sudh other sthorities,
Commiltees and bodies of the Unjeaisity of which he |5 the Chairman. Ha may
delegate this power 1o any olher olficor of the University.

3] iri thes gpineon ol e Kulapatiany amar;em:j- has arlsenwhich

raquires immadiala aclion tobe 1aken, the Kulapali shall lake such aclions as |

he deems necessary and shall at the eartiest apporiundy thedcaller reporl his
action 1o such allicer, autharily, commilies or other body as would have in he
orchnary codrse deall wilh the mailsr |

Provided thalthe action ken by hesulzpati hall salcommil g Unbersily
0 Ay reEcuiring expendiure o7 a padiod of incré than nres months

Frovided fulhar thal whars g such agling takan by e Kilapst allects
any patdon in the suivics ol the Universtly such person allav.l b enkilhEo 1o
P, withine bty days lrom tha date an wiech sich aclion i I';: oinukcated

1o him, an appeal [ ihe Exculive Gouncil,
|

*Tha Tl g Frarhgi -"I:lr.n.-qnﬂ_:,ﬂ:,-[l. EEaaaletan] Hdwnipm SPF0E [ U9l 159)

(| 1 5, T L e

Fewars and duty of
Kulspal



*

LR ] L 1

el fr, P Daseute

I_"‘|_‘\-\_|l e L

(4]  Wo ordor undér sub-saciion (3)-shall be pasied wnless Tho
pariiculars of the grounds on which such aollon 1s preposed to be takon arg
commrucaied To the Kulazst and he Is given a reasonable opporfunily of
£hoviing causa against e proposed oroar,

[5) Asirorn the-dale spociiied in the order undar Sub-section (3], 1ha
Hulapall shall be deemed to have refnquished the ofice and the olfice of the
kulapatl shall tall vacant. )

8 Iniha evenl ol tha cocurance of any vaconcy including a kemparary
vacancy In the ofiice of the Kulapall by teason o! his dealk, rasighation, laave,
liness or herwise, the Aecior and Il no Reclor has been appeinted or il the
Reclor Is nol avaliable, the Dean of any lacully of tha Senbor most Prolessor
ol University teaching depariment neminated by the Kuladhipall lor that
plrpose shall act as tha Kulapati untl the date on which the Kutapal appeinted
under sub-section (1) or sub-section (7) of Seclion 13 enlers or re-entars &s
ihe case may be upon his -nﬂu;u-

Prowided thal the ﬂnrmqman-l t;dnlmﬂﬂladh tis sub section shall nal
tinua for a pericd of mors than six months.

(7) If in the opinion of the Kulpati, any proceeding ol any:
authority, committee or other body of the university is likely o bel
prejudicial 1o the interests of the University, he shall record his reasons’
and refer the matter (o ihe Fuladhipati and so inform the authority,|
committes of other body concermed utemupnn the decision concerned
shill not be given effect to till the matter is decided by the Kuladhipati,
under sub-section [40 of section | 2)

i8)  The Kulpati shall execrcise general contrel over the
affairs of the university ond shall give effect to the decisions of the
autherities of the University. !
L]

iUy The Kolpati ol exersise suclh other power as moey be

preseribed by the Stalules, Ordinarces and Regulations. |

MI3-AAL) H shall be the duty of firs Kulapnii of each University,

specified in Tart 11 of the Second Scheilule to constitute
court, Executve Council, Academic Couteil and other
authorities of the university within a'period of twe years
from the date of the cslablishment of the university and
till ;the said authorities reconstituted, the Kulpali shall

Avademic Conneil or suél other suthority, as the case

may be, and shall exercise the powers and perform the

dutics conferred or imposed on Eu:h nulhurIt:E: by or
i wider this Act:

Provided thay the Kulpati may, IC he considers it

necessury or expedient so to do, appoing & commities
alter pomsnllation watly the Slale Guvemimiend consislng
of on Edocutionisl, ‘8n adminigtrmiive oxpert ohd a
financial expert to oid and advize the kuipan in the
exercise of s powers and }'rl:rl'ﬂrnurrc“ al [unctions in
[iew ol ench such sutborily,

i g

be deemed to he dbe Cowd. Fxecidive Croameil,:

FThe Madhyn Praderh Vishwovidyalave (Sanshodehan ) Adblnlvmm,
L83 (Mo 49 ol 1483,

trar bt. wmDa 20 £, ANV
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158 (1) A Rector shall ba appaointed by the Exscutive Council on the wcte=
' rocominondation of 4w Bulapall, I tho Execuliva Courncll doos

nol accepl tha racemmaendation of the Kutapal tha matier shall

b relerrad to the Kuladhipall whoza dacision thevecn shall ba

final,
(2] The Bector shall ba a salaried olficer of the University.

{33 Subjoct 1o the provisions of this Act. the term of ollice,
condillons of service and emolumants of lIH!_-iHB-EicIF shall be
such as may be prescribed by stalues and Bl so prescribad
as may be delermined by the Kuladhipati. %

(4) Tha Reclor shak parform such dutles and exergise such powers
of Kulapall as may be assigned lo him by the Kuladhipall in
consultation with the Kulapat and he shall perform such other
dutles end exercise su;ﬁiathr powers as may be prescribed
by Regulations, 2 | 1

15-CF (1) With efiec lretm such date as the Slate Government may, by Slale Unaisity
notificalion, appoint in this behall, there shall be constiutad e o
Stale University Sarvice lor the purpase of providing olficers o
all tha Universilles In the State. The Slale Unlversity Service
shall censists of the cadre of Reaqis'rars ‘and such cadres ol
other officers covered under clause (v} of section 11 as the
Stale Governmen! may, by nollfication, specity,

{2} The Stale Governmem may make rules for regulating he
recruitment and tha conditons of services of pefsons appointed

to the Slala Univarsity Service.
FRS . -
Providad that Onilithe State Unlve:sity Service |3 constituled

under suli-section (1} and Lthe ruies ars madd undar this-sub-
saction, appoinimants: o he posls ol Registaars vacant on tha
ddle ol commancemont al the Madbya Pradesh '?
Vishwavldyalaya (Sanshagdhan) Adhinivan, 1880 & tothe posis
of giher olficers specilied in the nolilicaton under sub - seclien
[ 1}vacanl on the date of pubdication ol the potificaion specitying
the cadres ol olficers, as the case may Ue, shall bo Mled in by
the Kuladhipall by securing the sedvicos of sullable ollicers
* an daputalan, -

{3 Al the rufes inade- under this sectorshall be laid on the table
of Ihe Lagislative Assambly.

T The Liadinia Pisdesh Vishwaldealadg [Sanshodan) Artriabam 1981 (1928 al 1289
£ Thia Idadiyys Fiocsah Visheeavbdyfisrn [Sanabocian) A Bwicyan 198D [(Hio. 19 ol )



fi Tha petsans Hokding tha post ul Registrarson (e dle appoiniedd
under sib-settion (1) or the persans holding {he posis.of ollicers
mcluded & Lo cadra u.pu.—:ili-:-_‘l in e motificalicn under {heaak
ssh-section. § confirmed in the said posts belure the 15t day ol
September, 1980 shall be permanently absorbed and included in

lhe State Universily Service. The remaining persons holding the
aloresaid posts on tha 15t day of Seplember, 1980 may, il found
sistable afler following such procedure as may be prescribed by

jules, ba absorbed in the Stale Universily Servica  aithar
provisionally of finally, If any persen is nol absorbed 1 nally in the

State Universily Emmh&mshﬂh iable 1o be lesminaled

; al-any lime on payment ﬂfum month's salary last drawn by him.

5] Where any person relemed lnin'lha aloresaid sub-saclion is finally
absorbed in the Siate Univarsity Service as provided lherein, the
condilions ol service applicable to him immediately betore his
abserption, shall not be changed 1o his disadvaniage by making
tham leas lavourable 1o him, except thet he shall be liable to translar

e « from one Universiy o anothar,

N Raghi 18, (1) " Tha Regisirar shall be a whole lime salaried officer of ihe
Linfversity and sha'l discharge his dulies under the Act, subjest lo
tha genaral supar'iuir-dnncﬂ and conirol of the Kulagati. He ehal
acl as the Secretary of the Court, of the Executiva Council, of ihe

Academic Council and of the Academic Pianning and Evalualion
Elaaird,

(2} Tha Aegistrar shall be appoiried in accordance will the provisiong
af Esction 15-C and the rules made thersendar *

* Provided that 14 first Registrar ol each L!rbh-:d?rsﬂjr spociiad in Part 1l of

o 1he Second Schedule shall be appeintad by the Kuladbipali alter consuliation with

the Stale Governmen! and shall hold office lor such period nol excesding lowr
years and an such terms and conditions as the Kuladhipall may felermine.

(%)  Omilled

(4} Subject lotha powers of the Executive Council e Regisirar shall,
unlass ethanwize provided in the Slalutes, be responsilie fos soeoung Thalal monays
are expended lor U purpose for which they are granted or allciied,

» = Unless olherwise provided for by of tnder Uiz Act, el contracis
shali be signed and all documents and records shall be aulhenticaled by the
Hegistrar on behall of the Univeraity, :

(43 The Registrar snell ererdzasoch powees ond pedorms such duties

ag may ba conlerrad or impesed on him, by e Sialutes; tha Ouinancen and the
Reguiations.

' Tha Modtwe Pradash Vishwavidyaingg [Sonshedes) Adbioham 1603 (Ma 23 sl 1000
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4 {1 Tha Dean of Swudonts’ Wellaro stndl bo appoited by e
Executiva Councll an the recommandation ol tha Kulapall,

{2} The Dean so appaintag (g ar-sity-Snclon (1) shall bo g Wi
Ema salarisd ollicer;

=

Fresadod Wl the B xeouiva Sounsl miay, 1ilks considornd necossty
o appolot, on tho recommandnlion of o Kulapall, o toacharn, nol-below the
rank of a Roader lo dischargo o dulles of the Dean ol Siudonis® Wollare In
sddition 1o his dullos os such lpacher, and In such a casa, the Execullve
Councll may soncllon a sultabio nllowanco 1o ba pald to im,

{3) Thea lerms and conditicns ol service and Whe dulles and powers
gl lho Doan ol Students’ Wellare shall be proscribod Ly Iho Stalucs.

18. The-appoitmont of ollicr glicers of he Univeesity relerrod Lo In secion
12, shall ba mada In such manner and e conditions of Ui soivicas and

powers and dutias shall ba such as may I.m nrasnrkbnﬁ Ly tho Stalules,
Crdinarices and Rogulalions.

"1B8-A  On helnclusion of post of ethorollicers coverod uier clauzse (vi) of
seciion 11 In (he State Universily Service constiuted under soclion 15-CF ha

provisions ol seclion 18, shall cease (o apply In respect of such ather
ofhicers *

CHAFTER IV - AUTHORITIES OF THE UNIVEQNSITY

. 19.  Thu lallowing shall b the autherities of the Universily :-
{f} The Court:
(#  the Executive Council;

{ii-a) e Finance Comiwlieo;

fil) the Academic Council; :

{iv) Facullies;

{v) ftha Boards ol Siudies:

(vi) Academic Planning ard Evalualion Bonrd,

(vit}  Sush ofticr aulhe ftos as ey bo deéctared by Uio Statute 1o Lo

the autbarifies al the Univer Sily,
20, (1) TheCourl shall consist of the following precsons naimely :

- GROUP - A
[ T 5 TR WL F L L TR

i W] i i
fi) o Kkt

1 Tho MaEns It prdaeh Vishss b hpnionpn [Samshocan| Adfusypen, TG, (Tie B} of 1900
- Tha Mo Fradash Viclworsiealara (Sshghodan) Addidemn 150 (B 2% 08 99911]

D

[ranm of Sbikymy”
Yiatlmwa

Citlvad Cilficgry

Eocllen 10 In eamas
3 npgly enirdhanion
In Slely Unlvaiglly
Servize of cedlaln
ST BIBERH .

Aagitwaiitian of
Urkegealty

Coumanyiabon ol
G



v

(ii-a)

(il
fiii=a)
fii-t)

(i)

v
{vi)
(i)

{witi)

(1x)

" ‘i'{x!

")

i)

iy

s

i)

"heviy

fiewai)

—_—————

e Hector;

the Deans ol Faculties ;

Dean students wallara ;

Dean or Diteclor, as the case may be, ol the college
Detalsanetns council” ; Cdg 0 cbens 8

lhe Secietaty 1o Governmignl of Wadbya I-*r:iue_s.:_lj,] Higher
Education Department " or his nomines not balow (e rank of
Ligpuly Secrolary; 5-” ,H; lisg sl

the Cotmimissioner Higher Education, ﬂdlwn Pradash;

St '
the Chairman of the aulu.'u Fraﬂush Boaid of Secondary
Erucation;

tha Mayer ol ihe Municipal Corporation or e Preside of the

Municlpal Gouncil as the Case may ba, al he headquarters of
Ihe University.

GROUP B

lowr Principals of aflilialed colleges of the University srmonygs

 whom, here shall be aticast ane Lady Principal, to Lo alected

lroim amongst themselves in the mamner prascribed by tha
=laluvles;

Wirge prolessors from the Universily Teaching Depariments,
elected fron ainorgs] Haamgelves, in the minter prescrilod
Ly . Statulos;

wo profgssors from the alliiated collzges 1o be olected from
alnongst Bonwsolves, i lhe manner prescribed by he Stalutes.

Two gesons from amongst he Heados or Leciurers of the
Universily Tesching Cepartments and three person from
amongs Assislanl Prolessors of the aliliated colloges 1o be
glecied froan amwyst hemnseives in the maoner (rescribed
y tha Stalistes.”

armled
FHITILLS
“GROUR . C
el mote than lwa persons roprosenting * Learnad

Prizfossiang * o o nomanated by e Balndivpsatl, in e naoeer
presCribeaf big s Siadgns

e KAt b e irsan oyt nligg samEsoy ne sk
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(vl elghl momdenes of Bin Stale Legisialivn Assondly lo Lo Solocted

. by Ihe Slalo Leglstaiive Assomibidy,
l'.ﬂ" = PP IET — - i

e —

|'.|_:.|'.:.::| fivid rogresnalaisos fo e glosiod by Yhe reoeatnaed grodisgios
-"“---‘uf F@-uriversity tron arnongs] |||1{!11$E|'l-'_'.].‘i;_
g g .I" Y =
e AT | = I.F.--um_ _
gt (k) gverydongr donakng Phoiakhvropoes oF srddo o o Meivo) gy

'|;x-{-.-1i| Crvn roparosaniativa ltgm tho sabicknd nan -loackéng omplayeas
ol ho Unlversily clocted bom amongsl thonsalves as
_ proscribed by the Stalutes; ancd,

GROUP.D

“axi)  lweo siudents elected by e studont meinbers ol the Doards
ol Sludias from amongs! themsgives;

{xxH)  lwo students lo bo olected hom amaengst thomsolves by

' sludents whio In tho ncadamile sesston inmadiaioly procoeding

Mo oloction havo boon rmembars ol loams ol tho Univorsity
parlicipaling In the Universily Inmnnhl-nhlf 1

' - [xxll} bwo students Lo be elecled from amongst Hs mombers by en

. ploclorel coliegn consisling of siudonts who ara for tha tlime

belng Presidont ol Sludenls Unign in the collages and In tho

Univorsily Teaching Dopar inonts”.

- GROUP-E

I {uxlv)  suchmgrnbiors ol ihe Execulive Cuungiswlig o nol menibers
urmlor atty of the loregoing ilems | | '

Expalavation

i) noperson shall boe eligible to biecorie o memiber: of he cour
" urder 1nore- than ano ilem;

(i) nol more than cne persan shall e nongdisded trom any
Univorsity Teaching Uepariment, Schoal af Studies ar college
e ary one em ol Group 0.

al) oxcopl the sopresontodive mantibiand in clonse (deea), ho
. salatted eimplayee ob-any Uoiversily ve ary college within the
State shall be eligidle 1o b a mesber ynder group-C

3 Rl e peadpasr of Giotgs-17, studont 4l i O FTLENET RN TR
| g il
(a}is seceiving instractions ol caurying oo sesogiral i nfy of
he colioges or University Toaching Depatimerdar Sclionls

| ol Studies or amy olher msitufion of e University under
- teertoig- il cosidilen= 'I-"“.I ilerideiy i (s ::Irdl_!|:1"||_'r':; ‘it icd
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blaedngs o Cowel
Ao gusius Jhged
al

i hes-passod as Elighoer Secondary Eeamiontion ool oo
han seven yeas and his lnlennadiale Examinalion, nof
earfior than s yoors bofore ho openiig date of B acadomis
sassion Inwhich 1m sodks glocion

£ Providod hal where, o the podod o operstion of
Froctanation el Erncgency rda by 1 Presiibent ob he 251
June; 155 under clause (1) o] Articlaiih? al 1he Consiiubon
ol Indes any shudel lsas Lo disgonlmue his shudios beeause o
his detormion wwler he Malnlenonga ol [nbernal Socurity Act,
1871 (no, 26 of 1871), or anost of mprisomnmeant undsr ha
Delence and Internal Securlly of India Acl, 1971 (no, 42 of
1974 ) or the Defence and internal Securily of India Rutes, 1971
or under secion 107 or snclion 117 or soction 151 ol ha coda
ol criminal Procedure, 1973[Mo. 2 of 1974) and tho parkods
specilled in lis sub-pargesgd lind oxpared fy relalion 19 such
student during such deteation aest or iimprsomment prior 1o
the commoncemant ol he acadenic yeor 1977-78, the
provisions ol \his sule-parangroph shall bave ellagt in elatlen o
sucl studoid as o e wonds * Soven yoars * and * six yoars
Wiz world nine years ™ and * elght years * were respeclively
substituled °, '

fe) he imade ol glection under feing xdx, X, i ard o shal
be such as inay be presceibed by (he Slatuies;

2. Tho term of ellice of mesnbors elociad wnder grous 0 of sub-
section (1) shiall be ona year, '

A The lerns of ollice ol pieabios nominaled or elecled, as the
case may ba, uwer Group-8 and Group-C or fncluded in Grouw-E of sul-

ﬂﬂﬂiliﬂ'l i1} shalf be colorminus willt il boom ol e Courlwhich shall e Brep
YEdis:

4, Every dunar spadilind i o (ex) ofbsuls-secticn (1) shatl e a
migtmibor ol the court during his e s,

Provided thinl whore guch oo 5 vsdivided |y Family, s,
fleen, eomany or Lody cof asato, it skl cogeto Lo e sodono Tor o pueposng

6l e membership of We-court di e tegirg ol § s of flann yoars from
T ddude e detilion 5 aocegtol L Whee Lhvdworsity, sind vhaiogg Wies i

atueesard, the represenibe as sy Lo onsaled B S o tina by sueh

donor shall he desusdg to bo the done:

21, A Vhi eoui b sl inget AL it atee loen calendar year and at
sUchArervals s nury be progoribod Ly fhe Seaies

s I'l'r'l'l'l',' lisgiw g e oipal prepes ol Phaes i matmn 1 =disslt |-:||||| LN G TERR]

Pk emeiwlatnd 10 s pakat thn sl Lo g o mesars b LR & L R CRTRTY
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. Sulduct 1o U provisions of his Act, tho Goun U sTadl pageclsn |t Powers o gutas
al Capil
folloeting jooeors i paolarm W el g dulsts iy, L

(e loactis anadvisoty oty el matioes rela¥og 1 e Unseorshy

{8} toreviow rom tieeg o tioe the broad poligles and progeanmcs
af g Univarsity snd Lo suggas! mioasigs 0r tha nprovament
and develuprriont of the Liniversity;

(1) o corsilur Ml pass rosohate e o e aew el regeae L 1 S
acoourts-amb audil report Horeon, IF nig;

(iv) 1o consider and pass resolulions on tha anoual Hnangial i
estimalas of the Universily:

vy Omilitod ;

: (W) 1o confar on tho rocommiendation of Bie Execullve Councll
honorory dogroos ond olhor academlc distinetlans:

(vll] loroview the acts of We olher authoritios of the University save
whore such autharilies have acted In nccordanca wilh tha

powaors conlorred upon them by this Agl, the Siatutes and the
Ordinancos: o

(viil) lo exercise such other pewors and pn':lrhmn such othar dulles

as iy Lo contetred  of pesed upon I by this Act s the
stalulos;

2d. (1) The Execulive Councll shall ba tho executive body of the  Eseculve Eowea
University and shall consist ol the lallewing namaly ¢

() ha Kuilapaii
| **{i-a) tha Reclor

(i} Tour Deans ol Facullies nominated by the kuladhipa,

e T o - = .
={ii) livoo porsens elected by sigle transfersble voto Ly (he - *.r % — =
& s he SO .;;,':_ql] ﬂl?-c.,-

b frgm among s momiers; S Ok (T3 29
= gy_EEil_

() bwo Profossors. of e University Teaching Depor ot o
=athool ol Sludies 1o be nominated by e Kuladhipat by watation
pecording 1o seriorily,

(¥)  Tour Poncipals ol aiilinted collbges stloas] e ol v iom sl
baey Trovny coflogges: Disforwging (oot Sty Ciovgiainial, i bo
Natinatod by tha Kuladtipall by rotatlon socerding e anmy:
. R —— FMEW
- —.—'-'- -
(wi] Lhe Secrelary 1o Governnsent off Madlva Piades1iy fighior =
E{iu-:;allc-u Ui e e his nomiste ngl Golow e sank ol
Dreprity Soacratiry: s _._,LI:J-_l..qu':i-ra-'r“ﬂ""""l‘!rr '
(el e Secraiai 1o Gavon i nl['l'.’.sl.-l'ur-fr1'rJ1:j.-;l._,| P RIET

N WALLLT] 1] e 1 ¥ II. TR !
I ¥4 Fiagaadil U ittt b pier Fslens toe ol 6l paaly
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FPoeigis ng dutas
el Enecuibia

(i b piaivpbaer s viodbpibboe ] L e ik i jaidf,

Provicded that

(0l no soiaved ampleyee of sy Uliivorsily or
pryy pblldge B Tpdliva Pratlesh shall be
aligible for clestion undar tom (nivabove:

(=5 me pernng chindl ke shisible far eoalsetean fo
O b)) ol s adulive Lo v adiss 0410 (i)
abaovea:

= () [fiwee mmombors ond ol s Bne  feprasenliig
agricutlure, ndostiy or Commaes, ong friem the
finld of Education Znd ene Gooal eprosentatnve
fiom the social veotll shall o appoinlied by the

Kuladhipat on econsnendation of 1he Siale
Goustmeman

(21 Wembors ol the Excculive Council wliar then vie-ollcio
meanbes shiall bold ollice for-a pebod of lree yoars:

Pravided Uval a mondor of The Emclmﬁ"cwwﬂ uh;ﬂud urigher iborm
(il ol sub-section (1) shall cease to hokd oltico as such merbier i be ceases
10 be a member of e Cow A

A Sowentsembeis ol the Exaoitmg Govincll shadl lshin o ceorusm,
Proviched hal na guoram shinll bo necossany (o adgourtsad meating.

24, Subpect o tho provsions ol tes Acl, aid the Slalales, Ordinoiges ard
reguilations: nade hereunder, the Cxeculive Councl shall have e lallowiog
proweon s and petlanm the foliowing dulies, namaly :

(i} ook control and adiimiles o peape Ly hads al e Unseraity,
(i) toadminisier e fureds placed ol Who disposal of the Univarsily for
£ roiEG U T,
(A lo-adopt B aiiual soooets wogoether with e audd o,

PG e T T prnisd sl dainmles ob e Uisnpesity gl 1o
plasco o Leshor g b cosad Ton 185 coeedden gl

(Vi fa) e oadupt e aamant fasinl ctineies alier consideing
sunestiens of e coue Loy,

(L) Faa Fise e Bl Tor e feoknl docin g espassditung il lotal
REEEaur by i e Tor t Year Uasod on 4he fosdueces ol
i Lhlvorsity whilc n e cise ol producve works thny lichage
Wi pregeaods ol foaisn;

wdrl)  suldett i cintse (v], 3 ey Hme-dusivg Yha feiancil yoarn
tal 1o rouuce Me-arsoue of e byt geom;
(Lt to sanclan the ansier of any i Wil 3 Laackpl grard
Bicnttt ot Disssand Bee Gutwallpde e Beatny o cailogn't e sivtes ferissed ipmpfir

it et e § Sie il vem e Bmab Foemtw ] piosefop aimabl o hiatinr

featlm

Ll B vz pagyemi By Tadjosidist ool Ml Zimsai ol )5 gir] il bl i R
B el maremzed Sl onmesn Toosp 8 osei e nolpefieidsr Bugo
fer sl o w Pofah ooemesgat e ende e vired Toe st i
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(vl

[ty

. (k)

wA)

{xlt)

(=i}

1 xiv}

(v}

- [w)

and lend lunds an tehall of ha Unlve#sity:

Provided that funds stall nol Le Borrewed on the security
ol Univorsity proporly withoul e prlor appraval of the-Stalo
Govermnmant:

1o translar any movatde or inunovable proporty on bahall of he
Univarsity

Provided that no mmovatieo geoparty ol the Unlversity shall,
excepl with the prlor sanclion ol the Siete Govarnmani, bo
rransterred by way of mortagegos, solo, exchange, glit or
olherwlsa; '

to eistor into, vory, carry oul nnd cancel contracls on behall of the
Universify In the exercise or parionmanca of the powers and dutles
assigned to Il by this Act, and i Stalutes,

lo datermine tha lorm of, provida lar the custody and ragulate the
uso af 1he common soal of he Unlvorsity ;

1o lay belgre the Commissioner highor educalion annually a full
statement of the financial requirements of oll colleges and halls;

to admil colleges to the privileges of the Unlversily on (he
recommandation of the Acadomic Courell and with tho previous |
sanclion of the Commissioner Higher Education and subject 1o
the provisions of this Acl and Stalules and lo withdraw any ol the
privilegas and lo lake over U nmmgﬂmnnt of the collega in the
mannar and undar condilions praschlJEd by the Statuies and
ordinances;

lo declara Teaching Deparimant ol tha University; School of Stedies
or Golleges, autonomous Collsgas:

Provided tha! the extent of aulonomy which each such
Tuaching Dopartmosd ol llu Urﬂ'-fumly, Sehooi of Sludies or
Callege may have and tha maltes in ealation to which it may
axorclsa such autoneivy, shall be sucl: as may be prescobed by
\ha Slatite; ;

ta ke povision lor building, premises, iolluce apperalus bochs
antd olher troans nodded far ear ying on Mo vl ke of B Uiidveisily;

lo-ncaepl on bebnd! of tha Qedwaady, brests, boguests, donoleerns
and translars ol any moswebie o immovable property 1o e
Linlvarsily,

o mianage and reguiate the Erances, ascounts and vasimens
Gl e Linsversily,




Gevil) b instiluete and manage _
{a) a Poming, Pubtication and M .‘W-‘F“uau;
{b) an lnforrmation Bureau;
e) an Enployinen Burcau;

(i)l anake OGN Tor |
{a) (i) Extrannural teachitgg wnd reseatch,

; (i} Uiniversity exiansion aclivilies,
(il Correspondenco t;‘ﬂu;sﬂs.
(bl physical training;
(c] studenls' Union;
(d) sludenis' Welare;
(6} sports and athlalic activilies:
( sccial service-schemes; and
f (g) Naliona! Cadet Corps:

(xix) toscrulinise all proposals of the Academic Council wilh a view 1o
their execulion wilhin the lramewark of e budgel:

{xx) 1o institule such leesmrshlps, Roadoiships, Leclurerships or

olher leaching posts a5 may be proposed by he Academic
Pianning and Evaluation Board:

; Provided thal no teaching pest shall be insiituted wilhiout
| the prior approval of the Gomissioncr Higher Education;

n_,_,;"tuxlj lo cregte administralive ministerial and olber posts wills e priore
sanclion of the State Government” and

= (xxii] lo abohsh or suspond, aller seporl from the Academie Plaming
and Evaluation Board Wwreon any Prolessorships, Readorships,
Loclurerships, or ollver (eaching posts In the Universily,

(i)  lo estabiish, maintain aod manage colleges | leaching
deparimenis, Instilulions of ressarch or specialiced studies,
|abyaralories, libraries, museurns and hatls;

{sxivl g recognisa halis and lo provide hausing acocotmodalion for
teachiers ol the Unlversity paid by the Universily ;

(v} lo-arrange for and diteo! Wie mspocionsol allifaled colieges,
recogiised insitulicns and balis atd Vo issue instroction o
nalitaining thelr elliciency sl ior ensuning proper conditiens ol
ernploymenl for inembers of teir stalf, amd paymen! of adeguals

~salaries amd In case ol distegard of such inslructions, 1o niodity
gn the recomunzndations of the Acadsmic Councit he conditicns
ot atlifiaton or recagnitian o Bl ol sucholled shopd sl dedms
necassany and popd el Dedt,

g b g gl ol b dessny b Tee Soroes e

conwlifiprs ol alldiation of colegos ofbwr b Gawsnnsmt Gaotloges,
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{avll]  to call for reports. returnis and olhor Informalion !
collegas, recognised Instilutions ar halls;

[xawii]) foSupsrvise and conlrol the adinission, rasidencs, conduct and
discipling ol the sludents of the Unlversily and (o minkp
arrangaments lor promoting (hide realily and general wellate,

{xxix) 1o recommond (o e Ewadhipali tha cordgrment of Honorary
diproas and scadomic distinglons Wy tha rannod proesciibed by

: : slalutos; :
. “fxfn} o conler or withdraw dogrees, diplomas, cerlificolos and olher
. acadomig distinctions In the manngr prescribed by tha stalutes:
|
' w/ (xexl) 1o inslulo fellowships. scholasshilps, studentships, oxhibitlans,
i madals and prizos. 1
. [xxxli}  save as olherwise provided by this Acl, or the Statules, (o appoint

tha olllcers other than tha Kitapal, 1eachers and olher employoos

af the Unlvarsity, to dafine thalr dulles and the conditions of thoir |
, soivice, and Lo provide lor the filling of temporary vacancios .In__”
thelr posts;

(xxl) 10 reguiate and enlorce discipling amang members of the leaching,
. administrative and mln'ﬁ'lﬂrtall stall of the Unlversily inaccordance
¢ wilh the Slatules and Ordinances;

[ocxlv) 1o recognise a member ol hg stall of ancalliiated college or
recoanised instifution as a teacher of he Univarsily and wilhdiaw
i such recognition;

. potee} 1o lix remuneration of exarminers and 1o arcange o the conduct ol
and for publishing the resulls of the Univarsity examinaticns and

oler losls;
' focevl)  to cancel examinations in the gvent of malpracticos parlially ar
J wholly and 1o take action agains! any person or group of persons
: ar Irstitutions found guilty of such malpractices, including rustication
! of sludenis; 4 b

[ i {xxkvii) lo take disciplinary -aclion against sludents encolled in the
Univarsity, including candidales lor any examination!

i
CooviE) 1o lako disciplinary action agalnst stall, porsens appoinied as
Invigitalars ecaminoes 8ic.

{xaxix) o fix, domand and recelve such loos and olthor chiargos as may
be proscribed by the Oidinances:

i -

(xl} Aovmake, arsend and cancel Dfditkiices:

{xh)  loacoopl, refect o relurn o the Ao adonis Councl- e considoration

Bul ot To gisehn Fladgadation i5ansad Ly e Adademis Courics
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(i)
(ki)

{ui)

{v)

Finarecm

. “24-A (1)
Commilles

o enlertaln; adjudicate upon and, Il desmod 15, 1o redross
grlievances of 1he employees and the studenis;

i exercise such oller presers and e lorm such ofbwar dulics as
may e conlerrad o imposed on il Uy O Under UEs AT

to pxarcss all powers of the Universily natolhongise movided far
i this Act or haStatutes and all olhicn pova s wiach are requasile
lo give ellect lo the provisions of Bis Act or 1lie Statules;

to delegate by Regulations any ofits powers to the Kulapali the
Registaar of such olher oliicer of the Universily or a Commilles
appoined by it as it may deem il |

The Kuladhipati shall consthute a fnance Cotnmilled o gacl

Universily, consisting of the following members , namely :

(i)
(2]
(i}
i}

(v}

(v)

{2}
3

Kulapali of the University - Chainman,
Reglsirar of the University - Memilor Secrelary,
Finance officer of e University,

Eurmrriss]::rne& Higher Educalion or iis nmnin{:e not below the
rank of Jolnt Directior;

Ll
_ Secretary o ihe Government urﬁﬂ iyt | rdd:,-rallé litglwar Education

Depatimenl or 1¥s nomiiou nntl.ﬂ_*w.\rlna rank of e;:m{hm:l elary,

o
Eametmy o e Gevernmant nl diya Pradesii Finance
Bepartment or his nominee not below the rank of Deputy Secretaty.

The Finance Cormmille shall cortrol the Finances of the Universily.

Subject o the provisions of This Act and the Statules, Ordinances

and Regulations made (hersunder. the Finance Commilles shall exorcise the
poweis and porform the funclions as undar:

(a) 1o review the Income and Expendilure of the Linbversily:

(b) 1o Prepare the Annual Filalicisl Cstimates of tho Universily
beforg We commencemeant ol e hnancial year and place i

i

belore the Execulive Council, For approval aedd 10 advise
arpanciniond hardin frooe e To e

&) losancticon proprosals aid lake docisions on s income ad
pxpanditure of tha Uiiversily;

N (d} toueal e annual accowts ml e arewE audil ol the Urgvesity
coiriptoted o e and s light ol e roport ordes apprapriste
thirze i is:

(4) Vhease sl sl Beae Mos aed v ol o Sty pmesanida o
A B Py TR IR T U Y T T s 1 - o S T B T ROl (T R T T
st 1) shadb S il abosl
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25 {1) Tho Azademle Councll sholl bo the Acndomic boedy of the

Universlily consisting.of the lalicwing members:
1 Kulapati:
(I} Heelor; M Repaks
i)  CGomemissloner, Higher E.d!..ili.l:‘l“ﬂlfl{gam rya I”'ra*.;l?:-;hlui his nomines
not balow thae rank of reglonal Additlonal Direclor Higher

Educalion ; S i

{iv} Mr:nan.@mm ol Secondary Education;

(v} Dean of All Facultles.

(v-a) [Dean or Dirgctor as the case may be ol tha college Developmanl
Councll ; '

{vi] Chalrman of Boards ol Studies;
(wil} 1ioads of tho Dopartments of tha Unlvarsity;

(viii) Flve Principals of colleges affilialed to the Universily amang whom
as lar as possible al laast two shall e lady principals nominated
Ly tha Kulapati,

{lx] Two Prolessors of tho ofilliated c¢olloges of the Unlversity,
nominaled by the Kulapath '

(¥} Throo porsons iom Readers and Lpﬂlurﬂls ol tha University and
Assistant Prolessors of the Colieges amang whiom &) 1east twa
shail e ladies nominaled by the Kulapall, E j'f

(2) Twelva mambers ol the Academic Gounch shall lorm the quorum;
Provided that no quorurm shall ba necessary for adjoutned maeling.

{3) The Academic Councli shall have the power (o ce-opl a5 members,
bwo persons having special knowledge or experience Ir. the subject maller of
any particular Husiness which may come balore tha Councll o censideration.
The memburs so co-cptad shall have all the Hghts of the membars of the
Councit In regard 1o the bansaction of tha business In relation to which thay
may ba co-opled,

(4} Al tho mambers of e Academic Council othor (han ex-ollicio
membears and mambors raloorod indo i sub-sechor(3) shall hokl gifico for 4
tarim of hroo yoars,

(268) (1) The Acodemic Council shall lnaddition Lo all oiber powors yostod
i B by this Act, the Stalutes and thy Crdinances, havea tho foilowing power ond
perform the foliowing.dulies, namaly:

(1) 1o exeroise ganeral supervision ower the acndonilc peliclos of the
Unividsity and o give directions roggar dingg snotheds of hestiuclion,

* Tho Madwa Pradash Vishiresfegalaga (iinnsbosian) Saiietpan, V210 (e 330 1591
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{ii)

L)

(i}

{vi)

Qi)

{ vEl)

(2)

co-oparative teaching among coflggos and institution mainlainad
by or admitied to the privileges ol the Unkversily, evaluation o
research orimprovamants in academic standards;

la consider matlers ol genaral acadermic Inderest eifher on ks own
inilinlive or on a relorence by a laculy or e Execiilive Cotirel
ond (o lake aporopedile action Wheteai,

ta make proposais for allocaling departments lo the Faculiies and
e assign Follows and its own mambers Lo tho Facullies;

to imake praposals lor the Institution of tellowships, scholarships,
studaniships, exhibitions, medals and prizes andlo make rule lor
Wolr award: :

o consider tha application for admission of an educalional
Institution 10 the privileges of tha University,

Frovided that no such opplicalion shall be considerad unless
itis accompanied by a cetlilicate from the Commissioner Higher
Education 1o the eflgct that the eslablishment of the Institulion or
Uiz expansion of the facullies soughl by (he institlution has been

'permitlad by him.

lo préscribe gualifications far rﬂﬂﬂﬂl'll'lll:li'l of persons s leachers
al lhe University and to accord such reccgnlﬂnn.

lo make arrangement lor the cunuuct of examinations and 1o
appoint resuli commiliecs cunsisﬂng of ils own member or alher
percons of bolh, as |t thinks 1, to prepars (he resull of

examinalions and repor | such resulls to the Executive Council far
publicaion, ¢ iy g

10 recognise persons ciiinent i nrn,r suLnjc-::t lo yuide research ki
Weal sulyncl.

The Academic Council may an'::-u'mt’a Slanding Coammillea

consisting of ils members. The constitution, powars and flunclicns of the zaid
Standing cominitice shall be datermined Ly he Stalules.

Facuiieg =7

ef.

()

()
(i)

(ki) .

Tha University shall hava all or any ol the lofeming Faculios,
Iy |

Aurlsg :
Social Scinhice:

SCience;

Law:

Laication

5hh 8 |l g ng ek

biedicing:
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[will}  Ayurved;
(k)  Conrnorco:
(x)] Suth other laculties as may be prescribed by the Staluto.

(2} Ench Fpgulty shighl consist of the Dean ond swch oflior mmombers
ang shall have such powors and potlonm such dullos a5 may ba prescribiod by
e Stalutes.

(3) Each Faculty shall have such departmonis as rnay be assigned
lo It by tho Crdinances:

(4 Tho Dean shail be appointod by the Kuladhipatli on the
recommandalion ol the Kulapall lor a perlod ol two years lrom amangs! he
prolessors ol the Unlvorsity Teaching Depatlmants or Schools of Studias whe
are teachors In the subjects assigned 1o the Facully;

Pravidod lurlher hal If thero Is no profossor of tho Undvorsily
Teaching Dopartments o School of Studies loaching e sald sulyects the
Dean shall be oppointed from amongst the College Prolossons who ara toachiors
in the sald subjact :

Pravided lurther that If there is no Prolessor ol the University Teaciting
Departments of Schools of Studles or Colloge Emraﬁ:m lesching the sald
sublecls the Dean shall be appelnted rom nrnurrgﬂ tha pringipals of allilialed

colieges wiw aro loachors In tho sald Eut:l]EI:LE but who are ~ot colluge
Frolossors &

Provided also that il thers is no Ftﬂdussnr of Ui'lln.rﬂis'ﬂ]r Toaching
Deparlmenls or Schocls of Siudies or Callege Professor or Princlpal toaghlng
tho sald subjects, (ke Buladhlpati may appolnt Dean of any ofier Facully to acl
as tha Doan of tho Faculty,

(&) The Dean shall be the chakinan of the Facully and siall bo
responsitle o Ihe dus observance of the-Stalutes, he Ordinaces ad g

Regulalions ralaling to the Fazully and lor the eonduct .ang malnlenance of
standards al leaching and research; '

(G} ~The Dean shall hava the right fo be present and to speak al any
meeling al any Board ol Sludies of (e Faculty bul shiall ol have the rghl io
vole thargal '

28. (1) Thore stall bea Board ol Shibos tor avory sulbjoct or g of
subjjects as may be prescribed by he stalules.

(2% Each Board shall consist ol :
{if Prolessors of University Teaching Depariments and School of
aludos In subiecis for which The Board |5 consiiluted;

(i}  bwo Hoads e Cologa Departmenis by colleges Jeachiltg This g
st Dfent Lo e pastgraduata et o e raseianted U the 8 s
| By oA 1 Srniead ihiy 4] 1 e T

1siaeic) ol Galisi ms



Powsis ‘ang
T Pr TR
&l Deneg of

L e

(i} One Reater rom (he University Teaching Departinent and Schools
al Sludies teaching the said subjects to be nominated by the
Ketapali by rotation according to:senioHy

liv)  IwoHoads of College Departinents in coflegos teaching the said
sublgcts uptolo e degree level to be nominated by the Kulapall
Ly rolalion according Lo senlarily,

(v) ol neey Bn bwee benehioe s an B sodd sulaeeis 18 Ded sl
Ly e Buliagaati;

(vij ane siudent 1o be appoited Ly the Pukapall possessing the
guatilications laid down in the Stalules ; .

—

(vil)  two membiors 1o bo co-oplad by the Board, one of whom shall be
an expert from oulside the University, and shall be from a
recogeised research instilule, if any, in tha subjoct or group of
subjects far which Whe Board ks Canstiluted.

Explanation : For purpose ol elause {vi) sludont shall moan porson who:

{a) s receiving Inslructions or carrying on research in any of the
Colleges or Universily Teaching Depariments or School of Studies

or any olhar insitution of the Universily under terma and condilions
laid down in the Qrdinance’ and

(k) has passed bis Mighor Secondary Examination rol earlier than
seven years or his Inlermediato Examinalion nol earkier than.gix
years belgre the dale of lus appointiven,

(3  The chairinai ol the Board of Sludes sholl be nomlnated by the

Kulapal lram amengs! 1he mamibers of the board relerredd lo In clause (i) of
sub- saction(z),

Previched diat l thme is oo inembonusder clause (i), iha Chainnan
shal be nominated Ly 1o Kufapal from amongst the imeinbors of the Board
Lnder clauses (0 and (i) of sub-section (2):

Provided also thal il 1ese 15 no iember under ciauses (1), (i) and (i), he

Chiatrnan shall be nominzied Irpm amongst e monboss ol he Board ynde:
clausn (iv).

{4} The tenn ol the boand ol Studics.shnll ba lueo years ;

Pravided thal e 1enm of ollice ol U sludent members of the board shall Ge
one year.

e
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30. {1} The Acaodamic Planing and Evaluntion Board shall consist of tha
lollewing members, namaely :

() the Kidapatl - Ex-olficio Chalrman;
Hikeg)  the Rogtor:
(hy  Ueans of Facullies;

(Il-a) Deangr Direclor as the ¢aso may Lo ol the coliego Dovobopmon
caunch,

(i} three hosds of Unlvarsity Deparimentand School of Sludies
nominated by the Kulapall ;

(v} two colloge Professors nominated by the Kulapasi ;

{v)] three schelars of repule nol connecled with the Univarsily
nominaled by the Academic Council,

(vi) lwo representatives ol Industey, agriculiure and commerce
nominated by he Kuladhipaii.

(2} Seven membors of tho Board shall lorm a gurorem,

(3) Thatarm of the Acadomic Planning and Evalualist Board shall be
threg years,

{4) Tha Acadaemic Planning and Evalualion Board shall have the
loliowing powers sl porory e lollowlog dutios, nnoly;

(1o propare e short tenmeand ooy Wem pian of e University;

(1) 1o consldor ﬂmgl .lﬂrwmd tg 1he Exneuliva Councll with it
recommendatlons the rosecarch projecis and academic
programmes proposed by the facubiles and to bring abaul Inter-
faculty ce-ordinalion for taking up projects on inler-lacully basls;

) o suggest new academic programmes o the Facullles end 1o do
academic avalualion of alfiialed coliages of the Univarsily fiom
llma ta fhmne;

{tv) tomake proposals lor tho estaldisterent of depariments instilutions
o! research and speciahsed studios. Laboratorios and mmuseins;

(vl 1o make proposals [or the nstilulion ol leaching pusts and for
prasorising the dulles of such posls; '

(W} loavaluate bgm e io e Hhe werkirg of the Wi sily Tesntinimg
Breprrimans, ard Schoots of Shudhes,

(Vi) o ovaluals perdodically the progress ol e ptan

31 (1)  Thoro shall be such ether Boards s e Urnivnrsily as may e
prascribed by o Slalules

(2], Tho constiitnion , terin, powors d guling of e Aodgnle
Constulod ik soli-sectoin {1} skl Breaoch fe stkiy Lo pdetagniliogd 1y e
i 15
sutiules.
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CHAPTER ¥ - FINANCES .

22, {1} Hhe University shall estabiisi a Freal o be called Qe Unlversity
Fund .

[(2) The lolowing stall foim part of, or be paid it | the University
Fund:

(a) -any renl, contibution o grant Ly Central or Siale Government or
any body corperale;

(b) trusis, beauests, donations, randmmm]la and oihver grants il any;

{g) W income of the Ulﬂﬂ:fﬁltf Iremn ali sources including income
from lees and charges;

{d} @&l olher sums received by he Univorsity,

{a)  Tho Unlvetsity Fend shiall e kagt ivany schodatad Donk as dofined
inlhe Reserve Bank of India Act, 1934, (No. 200 1934), or invesied in securilios

authorised by tha Indian Trusts Acts, 1862 (no. 2 of 1832), a1 the discretion of
WeEseculive Council,

(4) MNolhing in this seclion shall in any way allect any obligation

accepled by orinposed upanihe University by any declaration of tust executed
Iy or an behall of the University lor the adminisiration of ary rusl.

33, (1] The Universily Fund shall be applicable fo lhe inllowing clbjecls
andd in the lollowing order ;

(a) o e repayment of debls moured by the University lor he
purpases of this Acl and the Stalules, the Crdinances and
Reguialions made thereunder; '

(L) 1o the upkess of colleyes, toachimg Uisarienls, schools of sludies
estatlished by the University, residencae and bails;

{e} Lo thepaymant of the cost of audit of the Universily Pund;

(d} 1o lhe expenses cf any sutd or procepdings: in which Liniversily s
parly; :

(0] 1o W paymont ol salvies ol alfewineos of o ollicers and
eivglayees of the Latvarsity, miensbeis of tho toaching stall and
the eslablishment smptoyed in the collegos, this teaching
depariments and school of sludies mamlained by e Universily

- for and i fur tha: arce of 1 paiposcs of his Acl, and e Stalules,
e Crdinances -angd e Hogalalions rsde Boocunder o 1o 1he
paviuont of any Frovdon Fuand Gonlbations, gitaily amd oftier
TR j E CER- A T P e be apbipiiints Slaul snberfabadfiones rew il 1l 1
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i 1o o payment al tho travelling and other aliowancas of tho
mambers of ho Court, Execullve Councll and the Acadamie
Councll snd any other authorilles of the Univarsily andior tha
meindrs of any connliloa o Board appelilod by any ol tho
ﬁU'Ilﬂ-rlliﬂﬁ of the University in pursuance of any provision of this
Act. and the Stalutes, tha Crdinances amnd (e Regulations mada
theraunder;

() 1o tho paymen of feliowships, schelarships, sludontships and
oihar awards 1o sludents;

(h} to the payment of any expenses Incured by the L!lrﬂ'-*uarslly.lI In
cartylng oul the provislons of this Act, ond Lhe Stalutes, tho
Crdinances, and the Regulations made thereundor

() te tho paymant of any ollvar expenses nol spuclllad in mry of tha
preceading clauses doclared by the Exgculive ':E'LH'[CIE te be the
expensa lor the purposes of the Universily. |-I“

{2) HNo expendiure shall ba incurred by the I_.Ir11'n.rmu!l1,r In nucoss of
tha Bmils for total recurting expondiiure and tolal non-recurring oxponditura

for the year lxed by o Executive Council whihoul tha provious apgroval of 1he
Execulive Councll,

{3) Mo Expondilura othar thae hat pravided lor I e bodgot shall o
Incurred by the Unlverslty without the previcus approval of the Exacutive
. Caunell,
L Ey

: ik
CHAPTER VI-CO-ORDINATION COMMITTEE, CENTRAL BOARGS
OF STUDIES AND STATUTES, CORDINANCES AND REGULATIONS

I 44, (1] Thero shall be o Co-crdinglion Commitiee consisting of the Co armatan
Icllowing parsons namaly ; _ ' S
) Huladhipat : '
(i} Tho Kulnpati of tho Univorsiy spacitied in the Socond
SCiscdulo

“(p)  Tho Nociors of e Unlvorsity speciliod In the Socond Sshiedulo;
{lif]  Compiisslenes Highar Edecation, {f.:laﬂhg,a Pradﬁsﬁ'}l’“"-'-'-hﬁa"‘mer

T o
W] Princloal secralary Secralary to Governmen! of "'Jl-adll.':,ra f—'rann;:..1 "W :

Law Cloparimont:

(vl rincislsncentuywSocroly o I:J{I'q'I]rHHIJIHi:"ﬁ‘i:lti'l':.l‘t| r.l'||lr .r; L""'*H“*‘ﬂ ol
Fifutisa Coprarienong,
—

vl Socrolngy 19 Govetnr nlwdr_sl_’; ﬂmﬂ-{hd.;;u..--f-.
(vii]  Principal secrofary'Soctetary to Governen| ol “--Il',ﬂw‘ﬂ IlrarjE]j:_) Ehhmi&#'ﬁM
Fhogher Egvcaliod Deparinent:

wiii] [ Mo BEvdapantig ol thas Uiy gilios oo 1 = pewy st ol e

CAR L8 LA Gt o

1. Tha H:l:"-ru'\' Prroshusls ‘Wi Toiny dhilydipa pSeeraboes Bagn | &8 e, 1903 F L R T




(2) The Kuladiépal shall be the Presidont of the Ca-sedinalion

’ '
Comenittae and llia Principal Secrelary f Sagrotary 1o Government of ﬁﬂm o j [JI';h EJF-UE'?"'
oo 0 S Fi‘ad&i})-iigl wr Education Department, shall be ils-Secrelary,

o .{3} O coming inte loree of Wi Ack, netwilhstanding the provisions ol
seciion 36 and seclion 36, the first Statutes 2qd Ordinances shiall b drawii g
by e Corerdlmation Comtniflae. The linst Stalulns aind Cndivmeces shill Guins
inlo loree fron stich date a5 1ha Kuladhipat may by an order specily]

rovided What e povwer conlened on o Co-orditsafion conunillee
\a draw up e lirs! Statutes ang Ordinancos shall bo prercised willina period
ol one yoar frem e dale appoiniod under sUb- su:!litm {3) al section 1.

(4] TheCoolEnation Catsmitlon shall meecing 1o following s
atd dischange Wie lollowing lunetions;

]

(i) 1o wderiake lrom time Lo e exanination ol the Satules and

ndinanees hduen in the vanous Uidversitles gnd fu saguest
modilications; .

) () 1 apptove o teject tha Stalules and Ordinancos subtitied Ly
Lo Exccutiva Coungil of the Univeisily,

: . _ ) (ill) 1o recommond 1o the Univarsitios a:ul the Connmissionor Higher
.  Education onlls gwn molion or on the requestof any University, a

Teacher Exchange Prograsune, organizalion of relreshier course
ar any aller acadeimic programing,

(ivi 0 promoie co-operation n acadonne ‘rogrammes amnong e
Uraversities;

(v} o consider mallers ol commoan fnlerest 1o all o sue ol the
Unlversities;

(vil 1o lrame bve baws Tor Hhe condugt of s lisiness,

(%) - The Co-ordination Cominitlea shall inect ol Dlvopal or sucl glhor
: piace and al such inlervals as the Kuladhlipatl may delermbie

Canienl Bowd “31-A(T)  Thoro shnll b Gontal Bioard of Studicos for Foundation Couga o
¢l Sludigs

such piher subjesct or group ol Subjocls as he Koaladhipati nipy
! on e recemerondation of e Co-oilimtion Lot ey,

{2y The Conlral Deard of Stodiag tne Fotradition coursa shall
[ consist of

| {i} Onwteacher of the Univesity from each University niot below
the rank ol a Reader ol ha Litdveasily leaching depsi it ge
oy Tlrlzasnt s Colloas o he pssanlinatiod lag e Hilagall;

P Ll
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Explanation : The fobndalion course shall mean and Include
coursa of gonoral nwaroness amd o course lor lmproving
conpolence in Hind and English languags.
{3} The Cenlral Board ol Studios for oitas subjec! ur group of SUDBECS |
shall conslst o
(i) Chalrman, Boards ot Siudies of all tha Univorsilios in e subjact

af group of subjects for which the Contal Board ol Studios is 10
Ly copw tiutodd:

Provided Wiatll any Univoes |y duos nt bove s Bomd of Swdles

i the subjact or group ol subje-cts. the Mulapali may nominate any
teacher not below tha rank of o Readar In the Unl h'ﬂrEH'g' leaching

dopartmont or & Professor in o Cellege;

Provided fugther that Iany University has more than cng
Baard of Studles in the Subject or group ol subjects, the Kulapail
may neminato Ghairman o any of the Concornad Boards of Sludios
gl the Unlversity 1o be o mombaer of the Conlral Boord of Studies;

(I} not more than fowr Heads of Coflege Deparimenis in Collegas
tanching the sald subjects uplo poslgraduale level, lobenominated
. ; by tha Kuladnlpall; -

(i} not more than live Hoads ol Collogo Dopartnents in Caolloges

toaching the sald subjocls upla ﬂuﬂirfu lﬂ-rel 1o o nominaied by
E " the Kuladhipati; 7

(W)  nolmoro than live cxporls lo be Jlmrgllnajg.'s;ﬂ Ly e Kuladhipal an
W fecoenandation ol tho Carwumaigngr Highor Educatian of
which al least one shall ba Irom owside the Stalo and as far as
possihio from o promingnt Research Instiule, 1T any, 10 1o
rafoavant field; and

(v)  DOooreprosotlativa of the Somrssioner Highor Sdusation.

(4} Tho huladhipail shall perminalo.:

(i) 1tha Chairman ol the Cenlial Board of Sluties [ loundalion
_courselrom amengst e members ralorted o In clauss 1) af
. sub-saclion (2); and

di} e Chalrman ol the Conlral Board ol Studios lor oltier subiject
or graup of subjects tromn amengsl ha memlers refared 1oin
‘clauses (1) and (i} of sub-section (3],

(&) Tha Kuladhipali may, wherever he Gegims nocossary, dotogala
his powers of nominafion imder sube-secibon 529, [3) o {4) o the
Commilssioner Highar Educntion

Tha Gonstiinticety g e prarnt Tespet 5 Shule oo e o Phgey o Tag i)

chall Lo reodfiod by B Cindalla;




(7} 1he terim ol each Central Board ol Studies shall Lo e yuars
lram the dale ol publication of 1he notilicallon under
1 b -seglion (B):

Frovided that the Central Board ol Studies shipll continua 1o

paronnils Tunclions and dutios lor & furiher period of gix fronths

ut Ll e dale of notiication of censiiution of new Geobal Beard
r ol Sludies is published whichever Is sarlier |

g

(8) Nolwithstanding anyihing containad in this Act or any Stalule of
Crdinance mada Worounder, the Cenlral Board of Studies shall
exercise lhe following owers and discharge the foliowing duties,
hamely; ”

(a}subject to the approval of the Kuladhipali o prescribe the
courses of shudy and examinations, o prescribe texl books and/
) or recommend olher books lor undergraduate lovel inlhe subject

- or group ol subjecls with which in deals which shall be lallowed
. in all University in the Stala;

Provided that approval to the recommiendations ol a Ceniral
baard of Studies shall not be withheld except on he ground
Whatl they do nat ullil the otyectives set oul in this seclion;

, (L) totake steges for transtation in | ol ot baoks in the subjociwilh

. wihich it deals and for their publications by thelMad wa Pradests
B (Hindi Granth Acadeny Jand such ollier. public bodles as may
k be wE?F:mg Tor g Sami thieciives;

(c) lo conzidor and report on any motler reterred 1o 0l Ly he
Co-ordination Commitice, Conmissionor Higier Lducation
or Ihe Kuladhipat, as Y case ity bo;

tujie consull speciaiist, not being ils fnorbor for Garying oul ils
lunclion: and L

(=)l perlorm such alher lunchon consistent wilh tis Act within
such  time as e Commissioner | ligher Education or e
Fuladhinall may by an order in wiig, require it loperiann,

{9 The recommendations of (he Goard of Studies apoved by (e

Yulpdiagat sl come ko oo respiect of all Wiaversiies in

the Staie with efioct frem the date as may b ootilied Liy Ml
Kuladhipati,

LI0} e o oe mare Cendig Boms ol Shakles Mgy, wnel o biseng

e e Uyt Blacdh laia® shull el and aighaa el rogar Lo

S ancdbor ool o wdiabie e poeirss ol Lo




(11)

(12)

(13)

Tho Slata Govarnmant may, In consultalion with tho Fuladhipat!,
srink Fules kor carrylig out the purpeses of tho provisicns ol ihls
oochlan,

Coch Contral Board of Siudios shall petdormits lunclions i secly
A Manner 85 13 toise e standard of edusation and o facilla
avaliabiily of books of high stantlard and quality 1o sludons al
ocatigimical prices, Far e purpose | shall unstionin collaboration
with Ihe Madtya Pradesh Hindi Granih Acatiemy and such other
public bodies as may bo working lor tho same oljoclivs.

Tlha Kuladhipall may at any Uma suspend, f_nu:iily- or amand sy
doclzlon ol a Central Board of Studies an tha graund thal Il doss
not fullil (e cbjectives sel oul In his section and inay direct the
Board lo consider the maller afresh,

35. Subject to the provisions al this Act and The rules mate thareunder (he
Statutas may provide for all or any of the loliowing matters, namaly;

(a)

()

i)
*fe-1)
{d]

(e}

1))

()

th)

(1]

the constitullen, powars end dulles ol such bodles as may be
daamad necessary o constitute lrom Bma 1o linde;,

tho manner of gleclien or appoinlingnl and the lerm ol collice of
tho mmombers of the bodies refarrod Lo in clausa (&) Including the
continuance In the office of the lirst members and filling of
vacancles of memoers and all oiler maliels ralaling 1o thosae
bodlos for which It ray be necessary or dosliabile 1o provide,

emolumaids and othor torms and condilions ol sorvice of lhe
Mudapadl, s powers and dutios:

The lzrm of ollice, Conditfons of Service and emcluments of
Roctor and Nis powars and oulios | i

L

powors and dutios of the Ragistrar, -and olhat cllicars and
cimployees of the Untversily and tho conditions of helr zeivice;
the constitution of a pension of Providen! Fund and tha
establishment ol an insurance scheme and provision of gratuily
“ond olhior bonalils for he bevelil of e ollicms, loachors and
olher employees of the University; -

the holding of canvocalion to confer dogrees:;

confermeni ol honarary dogroas,

_the withdiawal of degroes, diplomas, cerlilicates and ollier
acadente dislinsyions;

lho astabiliEtmant anid abalition of peullios, halls, coltegos.
|I.:-.-'|I'.'|'I".li dociar Bpriis, et f i el [ lroh e
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(i) e condiions socdor wikch collogoes and uihoe nshhiniotismay be
admilled to the privilags of the Diiversy and the withdrawal of
such privileges;

(W) e eslont of the aulanonsy which the leachoyg Deportingnts ol
e Urniversily schools of studies or coligges may lewe and 1ho
neattons Iiy-relafan lowhisdisuch aulonomry gy bi s Cised

L qualifications of Prolessoss, Foaders, Lectuners and olher laachees
i ahiliated collogos, and recogated instillons,

fray) Wi adminisbalion of emlowmenls’ o and fhe fgabifidion o
letows lips, scholatships, studentships, exhildions, bursanos,
madals, prizes and othar awasds;

(n)  Weomoldments angd L and conmitins of seevice of flie ollicers
and the emaoluments and terms and conditions el Service ollier
than pay scales of leachers of the University paid by the University,

fod e mode ol delermining sonbority lar the purpose of s Act;
(p}  Ihe mainienance of a register ol regislered graduates:

{uj estallislonenl and consmution ol Buteay le pulcalons e
Iransiabion in Hindi; and

i} allothormatters which Ly this Actaie o e provided for by Siatuies,

a6, (Y} The liest latules of tho University shall b prepared Ly the Go-
ordinalion cormimdlles.

2} The Co-ordinatbon Gonmmiliee tiay, from tiowa 1o e make amond
or repeal any sintutes Ly passiig a statlute i e manaer berelsalier appearing.

(@) The Co-ordination comimilice may on tecaiving a progosal frem
Wi Exeutive Council of o Unilversity or ue s own molion cunsidus

e dralt of @ statite thiatis in e ntcrest of oo ane of all te
Uiivoislitos;

(4)  Whate o dralt ks poposed by e Sreoulive G, tie Go-
grdinalipn Commiticn ek RO of SLCh dealt and pass1he Statute or rejoct
iar retum it to the Execulive Councl lor reconsidoration mihes fowdials o i

FErt togethor with any aimendimes] which Uie Co-Godingation Caentiellen may
sugLesl, g -

(o) ANer Ay duolt ot oo e soli-sogtinn (43 b Gt b
Cﬂﬂﬂ-dﬂrﬂﬂﬂ'}l’ Hia Enevitha (ol izl |-|;|E||;|-|F1[_l|' with U rne et sty sl
by . Co-prddivition Conunilles 1 shal againbe prooondod e Ce-osdiestion
C-.LHT'fi“EH‘ Wills ﬂ“—.‘l-hi.l!l. ol L E}l,Er_uﬂl,‘re 'I::_ﬂ||r_||:i| !rlﬂr':ﬂ“ﬂ-lﬂ‘"m C'-D'ﬂr'uln"lﬂﬁl.'lll
Conmiltes may app oo o rofoet e Stalien

(B} Thir Cosmuinstion Climillon 5l nel ke o creesiEmlion nor

[hm Exis 1w [ ' yeRrT, i .
ekt Coumeal shiall paspessn (g il ool iy S5 Lnegtee il sy
At ol o dialle o of e ceped of s Skt
: Fhope BTnwbvya T rndms s Widics, l.|'1|1|5.-r R TEATER BT (AL BRI T U TR S T e
T e il Pt Wit st bl el v i .|'|||:I_|-|-|...'.|h 10 e ek b
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{a)

L]

(7}

Adioching e SInlulos, [rowor GECONSHIREIIT O auiy s g s
th Univorsily wolil suh aulbgty bos Lot given i Gpaparbandly
ol exprossing an epinlonupen o prepesalior

sllecling o condiions o] ks ol cofleyges Yo pivileges of
iy Uiestoegily, Wbl the: Acadomic Gouncl ias Loon given
oppsor Ikl of exgines s oot Upon T proposal ord such
aiinion shall ba fdrwarded by the Excculive Gouncll to tha
Cosordinatinn Cosmnilton tlongwith-any dratl § may propose:

Whare the Go-ordination Consndlizn approves the Slalules, gy

shall become olieclive lrom such dale as tho I::u-'nrdlnmrnuEmmll'l_l_eu may

spacliy.

a7. Subject 1o he provislons of s Act aidd e Stalules, the ordinances
miay provida for all or any of tha foltowing mallers

(i

Ui

{itl)

{iv)

{v)

i)
()

(il

e

(2}

it
-

(il

o admission of students 1o colioges, 1eaching depariments,
schools of studlos and labgeatorlos mod lovy of Teos and ok
winolingl: '

e dugroes, diplomas, cerlilicates and olher academic

distnciions 1o be awarded Ly e Universily, and (he gualificatons
lor tho sama; ' '

tha exarninalions leading lo the degices, dplomas and corliicales
of tha University;

the foos to be charged lor courses ul study I tho Universly and
[or admission Lo (he examination, dagrees and diplumas of the
Univessily:

sy down conditions lor appoaring at oxaininalions for deyroos,
diplemas, corlidficales and other academid distinctions:

condiiiel ol examinations

tie gaondition of the award ol lohiowships, scliolarsliips,
siudentships, exhibltions, modals and prizos ole:

the makiterance of discipline amongst the swdents of
Universily,

Ihe conditions of residence of the sludents of teaching
Depariments, coliogos, schiool of siudos 3w Uin by o loos fes
rogidence In hallg;

the recogrition snd nepaction of halts,

e spocial asrangaments, Il any, wiich oay be made for the
res:dence, discipling and lagching of women GShiktents and
peasctibing lof thom spoclal coursoes of study;

feviie) nlinwal nstiuelions

—— — =

Qnfeances;



. =

Drdnancos o
moada,

Procedwe:
nagm l;lrrg
Chfnances,

Lry e et 1 el bbb B b L S -

maintained by the Universily;

(v} the superision and fmspection ol colieges and othe mstilubions
admitled to he priviieges of the Univessily,

(%v)  fe duilos, qualllizations and cotdilions ol sapailiment ineiuding
pay scales ol leaghers ol thir Univessily paid by the Universily,

[xwl) e dubiss and powess ol the Doards arel Connullces 1o Lo

' gppointed by e Univiedsity Joiodly wall ary ollicsn Urdvedsily o
hady;

{xvii) e rules o be observed aod enforcod by allibated colleges and
recognised Instilutions fneempect ol Biwestor ol stoleats;

(xviii)  the register ef students to be kepl by alliliated, colleges and
recognised nstitulions;

{xix} the mode ol execution ol contracls or aurummnls_hr or on behall
ol tha University,

(kx} the rates al which tavelling alloesnce and datly allusance shall
be admissibie 1o the membois of he aulhoriies, Conwiliees
aid olhor bodies af o Univesity, the plaminoeng, he officons
and stall of he University;

(=i} conslilulion of sludenis’ union and ils mede; and

(i) ol other mallers which by Uts Act ot e slahutes ale also io be
or may be provided for by the Qudinances.

Provided et an ordinance uiidar Roeon Cev) shall bo subject 1o
the Provision of section 50.

ag. (1) M Owdinances except the lisst Ordinance shall Lo made Ly tho
Executive Council

(2) An Dhidiance made Uy the Excoutive Council shall come into
loreo from e dkato on widch iLis nggaoesed by e Co-ordinntion Cameillon,

-39, (1)  Nolwithstanding anylhing contained i stt-siection {1} et section

Si, no-ordinance shall bemade by Exocutive Sountil ;

{(a)  alfecling the aginission ol students, Se presering examinalions
1o be recognised mis oguavaledst 1o the University Examiiation o
the lurther qualiications meithoned i sub-section (1) ol sechion
43 for admission o {he degrea courses ol the Universily, uidess g
dralt ol the same has bean proposed by the academic Council, or

() aflecting eonditions and dutios of examinars and e cotduct o
slandard of pxarinations sesop In acesrdancowiih 8 proposal
af ho Faculty or Nacullios poreormed mewl indess o dealt of such

Gl e s s L esapy B sl ||-|. ik S el e aw il i
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{g) offectng the quoliicalons and omolumanis of wachers of o
Linlorsity pald by tha Unbversily, wediss adendl of e same has
Lo propusad by the Acadanie Coundil.

(2) Tha Exsculivo Councit shall nol have powers o amend any draft
preposed by ha Acndamic Councll undersut-sotion (1) but may roject the
propsnd or roturn 1w Jralt o T Azadm pile Councl, far roconstdorntion, el
ey weliole ar i peart, tegotizar withaey nmondisonl which the Crocutivo Cotmcll
ey Supgost.

{3y Aler any drall reterned undor sub-seclion (2) las boon ful o
considorod by 100 Acadomic Councl logatbon willinny mmmicdinont suggustod
by the Exccutivo Councli It shall be agaln prosentod 1o the Execulive Councll
wilh a report ¢! the Acadamic Councll thereos and the Execulive Councll may
hen doal with ho draft In such manior as 1§ mny Wink G

{4}  Whera the Exocutive Councll has rajociad tho deali ol anordinance
proposod by the Acadomilc Councll, tho Acadisnie Councll inay nppoal 1o b
Co-Ordinatlon Commillaa and the Co-Crdination Commities may direct thal

siich ordinance shall hava alioc) Fomesuch dalo as may bo speclied in the
dirgctlon:

q0. (1)  The Authorilios, Commillees and olher bodies af the Universily
constiluted by or under this Act, may make reguinlions subject 1o tho provisions
ol thes Act, the Sialules and the Ordinances :

(a) laying down thae procedyre lo be observed ol Yhelr mecting ahdd
o punsbzor ol imombors rogquirod fo loroya guarem,

Frovided that until regulations providing Tor quoremm aie made,
Ise quarum (o conslilule a maaling of amy authority, Contnities
ot ollyer Body of tha Uribvarsity shallba numdsor formlig e majority
of Moo rembar constiluling such-authonty, Comimilltee of olher
body ol the University lor e tma Dy,

|y providing fo-all natiers which by this Act, the Slalutes or e
Crdinances are o be presciibed by Reguiations: and

te]  providdig for all oltvr ronile:s sololy conceniing such authoily,
or glhar Gody or U comiat oot appoinled By e ol nol
provided for by s Act lhe Stalutes or tho oedinancos.

(2] Svory nuthority, Conunltoe and Gady of o Univarsity shall inako
Heguiation providing Ioe the giving al notice 1o he mensbers of such aulhoity,
Commilleg or body o1 e date of meatings and of he Dusiness © Lo
considercd al moolings and lar keeplng the minutos ol the meeting.

(3] The Expcutive Colno niag modily o AN iy rogulalions made
gnditr this sochon Ly oy atihedly, Cormmillos of oy other o he-courl

Fogulatans
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Studlunts

Haslida

HAdmizsian ig
Lndyar sity
Coutsas.

Prividad that any authority, Cotmmilltee or Uody of the University
which Is not satisfied with ary modificatton or areudioent vy speeal 0 e
Le-ardination Coninillee whose dacision in s featior skl bo linal,

LHAATER VIFRESIDENCE OF STUDENTS, ENNOLERENT AND
DEGREES, EIC.

1. ety student of the University sholl reside in ball or clsewhers
under such conditions as inay be prescribed by te Statules and Crdinances.

42 (1) Malis, ofher han hose maintained by e Unsiversily shall be such
as may be recogaised by e Execulive Cowncil on such general or special
canditions as may be prescribed by e Ordinances.

(2} The Wardens ard the Superinlending staft of e hal shall bie
appointad in the manner prescribyed by the Slalules,

(3)  The conditlons of residence in lall <hall Lo preseriled by ho
Urdinances, and every liall shall be sulijost to nspoclion Ly any aulliceily o
officer of the Universily authorised in this Lolall Ly he Execulive Council.

(4} The Execulive Council shall have power 1o suspent o withdraw
Ihe recognition of any hall on i ground thatit is nol canductied in accordance
wiih the condilions prescribed by the Crdinancos

Provided that o such action shall be taken wilhout altording he

managing aulherily of such hall an cpporiunily of rgkiing such represemiation
as it may deem fil,

43 (1)  Swdents shall not be eljilia for admission 1o a course of shudy
lor a dugree wiless they bave passed he hial exanination held under ha
Madbiya Pradesh Madhyamik Shikshia Adhimiyam, 1965 (No. 23 of 1965), o
an exatination recognised in accordance will tho |rovisivas ol i soelion
85 equivalent therela and possess such hurlher qualifcatiung s iy Lo

prescribed by tha Crdinances and have oeen emiolied a5 students of
Uiiversily .

) the Univaisity tay wit)s the it evious sanclivn of 2o Commissionar
Higher Education recognise for Wie purpases of adrission W acouse ol sludy
for & degres as eauivaiont o its wn degrees and any Dagoos conforred by
any athar University o as oquivalent: 1o e final Exariraiien Vel andar he

Madhiya Pradesh Madbyarsik Sliksha Adin Nymem, 1965 (Mo, 23 of 1945), any
olher Examinalion.

(3)  No swderits shall be admilied (0 8 course ol sty leading uplo a
degreeruniess heis enrolied as a siudent i oa Collage, Tonching Depastinent
or Sehaol of Sy
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() 0 Uechelu's Dogroo or Masters Degroo I Mathomalles b e
Fogultly of Seionice.

(il & dogree in the Facully of Arls, Facully of Scclal Sclerico or (i@
Facully of Commerco.

{lil) o Oocheior's Degraes i the Facully of Law, In he caso o woitel;

sludonls penmltled by a notlicalion undor the thirdproviso o slacen
(10) ol saclion G, whothor sueh studan! Is emrellod as a student ol
a coliege, toaching doparlmant, schogl of studlos or nal.

“(vi) @ Bacholors doegroo in the Facully ol Horme Sclencn.

(4)  Studenls whio are not anrcilod o5 membeors ol a Calloge, Teaching
Dapartimenl o School of Studios shall be noncalleglata studants of the
Unlvarsity.

44, (1) Subject 1o tho provision of the Stalules, all Exgmilnars and
Moderators of Examination gquesticns shall be appalslod by he Kutapati in
consultation will o Comenlilen consisting of lha lollowing mombers

i) W Dean of he Iaculty sencernsd wha shall bo the Clialinan of
e Commillee;

(@) e Chainman of the Boatd ol Studics cancarmpgd:

(i) amember of the Board of Studies concernod 1o i narslnated lor
tho purpase by e ISulapali,

(25 M during the cowsa ol an examination an axaminer becomes, for
any cause, Incapabie of acing as such, 1ha Kulapati shall appoint on examing

1o 1ill the vazancy. ‘ b

45. 1) Eveary coliego shall lurnish such reporls, mbluins and ot
information 2s e Exsculive Councll, alior chidlning the opivion of 1he
Acacemic Council, may requlre 1o enabile il e judgo e officle iy el e f::ziingr.-
or insbiulion. )

(2)  The Executivg Council shall cause such college or insliution 1o
be inspecled lrom lime lo timo by one o mare cempelon persons autharisod
Ly tha Executive Council o this bohal,

(4)  Thelxeculive Councllimy call Uity sty ciallegpa o g s
0 inspecied 1o lale withina spociliod poned, such aclion as nay apgiear 1o !
1o b necessary.

45, The Taltowing persons, shall, on payment ol sueh flises as miay ho
proscrived Ly ho Staldes, e entitied 1o have Ihalr mamos amled in thie

regisier of regisivrod (raduates to he maintated i soeh fm e may L

Prasgrizod Dy e Sinlaiisg
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Anrud! Reaorts,

At of Agdaunts,

(@) any graduate of the Unkversity;

) anygraduaie of allcasiines pears standog ol Sy oller Linivorsity
ncorpiated by faw i lodha sl reskling witlin the terriiori)
juristhicion el e Unkosity

Pravided that o gradinte migistersd as o begmiveed graduate in
o than one of e Universiiios under (e enacknents repoaled undet
sEClion (2} shall, withi i period o six mionths tram e date appointad undear
sui-seclion {(3) of section 1, by a declaralion, in suchionm asiay bepreseribed
by Statutes filed belore the Registrar of any of e Unlversitios in respect of
witich he fulliis 1he conditions Taid down inclause () or (13 above oxercise
his gplion 1o be o regislered graduate of such University and oo exercise of
such option he shall cease w be a regisiered graduale of all the other
Universities, o which he was a regisiorod graduato bofore the date
aloremenlioned ;

Provided Ul i any such registerod gesduate st execise he
apirion under e greceding proviso, e shall oo e oxpdation of Hie potod of
slx manths from e dale appointed under sub-saction {4) ol seclian 1, coasa

to ba registered gradunte of all the Universilies of which be wis a rogistercd
gradualo gabor wesuch dato,

"(2)  Molwithelanding the fagt thal the period sprecilied in the
Provistons losub-section (1) las espired, e Kuladiipati may
i he is of the oplivon that it is necessary so 1o dp in respect of
aty Universily by ordor declare thal the said poriou shall stand
extended by a luriher perlod of sic months [rom the dale of
expiry el the aloresald petiod i respect of that Uriversily and
thereupon the relerence 1o the period ol six manths in e said

provisicn shall, with respect to thal University be road and
consbiued as a ralercico Lo e period so exlanlod.”

CHAPTER vIN-AUINT

Thie arvuad 1eport of he Universily shall be propa od poder 1o
direclion ol the Exaculive Council and shial ba subsitiod 3 the Sourt on o
balaresuch date as.may be preses e d Ly the Stalutes-and shall bocongidered
O the Court.at s aoouat o T Cotn Vi (e e lothon e el
Carrursinicata e same 1o (he Exocutive oo

47.

" Theldniversily shadl theieslles, sond o ol Fe comaisd poysort
W0 e state Govermment aod the Siate Govesmmont shinll; o soon ag may be,
cause e satig fo e lald o the talle of e State Logisiatim Assombily,
a1 Vg aceeinile of Y Ld Bily =hieill bl e vy yaar al

AL e il bt faiared fhoe IRt 0 gl e 2ndine PO e U owsniatorsy of Lol
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2 Tha copy ul the audited accounts togathar siih the audit roport
sl b sunvilited by ihin Exocilive Councll o e Courl ha Camissigno:
HI;r!aer Edhisnlioi and tu:Staln Gousmanant. Thoe Siato oy isamasi| shat as
SHoAS NS My be) cause the sama oo Iad aniho 1abio 6 lI1EELl:|1u Loglulalive
Assambily

CHAPTER IX-APPOINTMENT TO TEACHING FOST INTHE
UNIVERSITY

4%, (1) Noporson shall be appolmoed -
(i} a3 n Profossor, Roador, Lechuiarn of

(1) ooy et lonching postof the Wisvorsily padd by tha Undvorsity
excopl on tho rocommondolion of o commillos of seiactian
cotsliluted In necordanco with sulr-soction £2)

Frovided hal il appolatmont (o any of he teachig posts alorosald
Is nol expected lo continue lor mora. than slx months and cannot ba dolayes)
wilhoul datriiment to the interost of the departliment or instilution mahitalned by
the Univarsily, e Execulive Councll may make stcl agpointimen! without
elaining the recommendalion ol the commiltion ol sefeclion constitulod under
sub-socltion {2} bul Ihe person se appointod, shall not b relained en o same
posl for A perlod excoeding six monihs o appoinled o ancther post in the
sgrvice of tha University except on lhe recomimendation of tho sald commiltes
of selecton.

" Provided turthar that any such appelninent purgoned lo have

teen madea under the preceding provise pricr Lo 1he 13th day of Felruary, 1974
arvt conbinuing on such date skl contiogn 3o 0 day ol una, 1979 ar e
liing wga o Wee post o acoodanto willr subasection 15), whichoever I aalior.

= 2 v membens of tho conmatias of selecbun shal be :
(1] W Wokapatl-Clioinm,
Mia) omitlod.
(i) cmifay,

i)  onno oxperl to bo somiaatod by Kokdblgat lon o pranl,
submitlied by e academic council of three gxgert i o
subljoct, nol comectad with Do University in by ez

wihalsoowar”,

Hivk  Threa Subject peports, sl cotmaciod wlth the  Uriversity
B oany mmadibier wlhmnischevor b b yordinades] Ly s
sl

% ¥ 1 B

® Thire B g Do kia s Wt il 0 neiee Lisd A0 st i 00D Prde BN s iy 1
1 Tha MEipn Himidmsli VakpaarpBalags (Sasalcsbi] Asldmpans 1934 JPla, EF #F iwra)
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(@ Tieoe members of (he selechon commilee: shall form a
e ©

4 ThiaGonmnitten shallveskgale e mers ol he darigs candidates,
and shall teconErend o the Execulive Council e mames, i any, of poisons
whormil considers suaiable Jor Qe posts, aerarepodinrgadsr Of pagi)

" Provided that nooceconmendation slall be node wiless alleast
{wo experts nominated indar eliwse (i) wid (iv) of sub-section (2) are preset
lin the pregling b whiclhysuch recormmengations s 1o be decided opan.

ey Ot of the names so reconuneiulod usder, sudr-saction (4] Hha
Execulive Council shall appoint persons inorder of mgpi] *

S4U-A (1) Molwilhstanding amyibiog (o the conliay contiadand i any atlnr
povisions of Wes Act o Loctuior o o Flemder o fee Universty substautively
appoimed under Section 49, who has it in sich lengih of servicae and
passesses such qualiticalions as proscoiliesd wy e faeoeoation Sctome
losnyulatoed Dy e Usivorsity Grands Cerntnbsslon o e inistey of Horan
Hesouwces Developmeant, Deparimant of Educalion, Governimenl of India and
adopled Ly the State Government and the Universily imay te green promotion
to the posl ol Moader or prefess, especiively,

[2)  Such promolion shall be given on ho recaimmetedation ol the
Seleclion Conmillee consliluted under sub-section (2} of Soction 49 & sl
mianner and subject to such cotilions as prosirbed in dhoeproanotion schinmoss
ar-in e oedinance made by e Wniwersily,

{d) Nothing conlalned in his Sootion shinll allecl the posis of he
leachers ol e University o be filted by direct rectuibinen] in accordance willy
e provisions of Sectlian 44, ;

(1) For promobion Ui ligher post shall be deenicdin e autmalcally
creatod by upgradation of the lower post andsil shall be a cidie posL
|

Protded it e gt ot shodl audguedically T comvees e
Wilo the lower post when the incumbent vacatas e Bigher st

ab, - | i jrivifiaicen st ol U sisliaries to Ui leachiens of Do Universily paid
by the Univiersity shall be in accordance with seoles fked by o Cxoculive
Council lw Crdinance wilth the prior appraval of the:State Govormenent

CHAPTER ¥ - EMERGENGY PHOVISIONS

51 (1) UiheSkle Govenencit is salisliod Shal cwing lomalad s gt
of linancial nisinanagement in the Universily a siluation has arlson wheretey
linancial stabiily of Univirsity i bocomie fusecues, ooy, by o volificaten,
deaiata Nad i linewes o sush Uiniveraity Sl e sulgeat o tho coniliol of
b ainto Govonmonl

1 Thn M:un-l.-.- Frrovingty Yol smneeiyndogn Tnmhesfoed J"Jlll'lll,'llul_l"l'i ool Frng

4, Tl S Rigle Priitdesds Wishivowvshptga [hnssthie e Ay T A RTLPS | P TR TR
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(2} Lvory Nolilicalion 1ssund under sulrsoection (1) shiall, lis tha lies
Instance, remain In oporatlon for a perlod of one yoar lrom the dete spociiied
i e nolificalion nnd the State Governmont imay, ram Ume 1o tme, by 8 like

nolflcaticn odlond the porlod of oporafion Ly such tulier parlod as it rnay'
Hupk B, provided that the tulal petiod of operation doos nol oxceed thees years,

W Dwarlegp Wy oo See nsetilieation basued uodor silesecion (1)
ipmains in oporation, the execulive autherity of the Siate Govorrernont shall
exland lo tha giving of directions to the said University lo observe such canons
al knancial proprlaty as may be spociing In the drection and 1o tho fiving of
such olhor dircclions as tho Stato Govormenl may doom necessary and
adequale lor the purpose.

{4} Nﬂlwlihslﬂr'h'.ling anything contaloed Inihis Act, atiy such dirsclion
may Include:

() 2 provision requiring tho submission of the budgal 4o the State
Govornmont lor sonclion:

(6} a proviston roguirlng the University 19 submil evary prapoasal
invalving financlal Umplications ta the Stale Govarnmant far
sanclion;

(i3} @ provislon requlting tha sulierisslon of ovory preposal for revisien
ol scales of pay and rales of sllowances ol fhe oiicers, toactiers
and eiher parsons cmployod Ly e Uinivarsity 1o the Stala
Governmant for sancilon, B &

(v} = Provisien requlning the reduction of salarlos i nllosancos ol
Al or any elass o porsons auipdorod by Uilvorsity:

(v} & provision requiting the roduelion In ha fuinber of olficars,
lzachors ond olher Persons empinyed Ly Unlwersity ;

i) o povislon re euairire Whies doawoe gy diogen of seales of Py and rates

ol allwwancos:

wil)  aprevislerin reqgard g suchcllor mallois as Fry Mavi (o slbect

of reducing tho finangiz! strain an i Univarsity

(3l Molwithslanding Brigiiing containgd In thés Act, 1| shal b binding
un evety auihority of e University ana eviry ollicer of the University to give
ellect 1o the direction given under his snction

(6] Every olficor af |he Liniversity ahall s peesonntly laldo for
misapplicabon of anty unl-ae geaperty ol fe I.‘ni‘r.c*slt',,r as A tesudl o none
comphanco ol e direction gisun undor is section to wiach e shpd IR
Ligen @ @ar by or wivicl shadl feyve Dagaioed Werneiiglieid Loy Paciliblog 3

nogect ol 1as oty as suchofficer, sodihe lotn

s
soiireni shall, cryn cortilicalo
tsauet] by the Secininry o La b asrrei i.'l-.rrl--r-n [Yrmafari Filiratien
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Powior of Sinkg
Grararnimge ia
ey Ack, in
migddEd ldm will
4 vigw o pravida
I Liuglar
ncknimiatalian of
Univeszity In
cerl=n

chieims lanoos:

Miavickee] tharl no achion o recover T saniemit of Toss 55 10 Pl § far
ol lanwd soverstaniey sharll Diny Soabersen nieetil sossioaiial dis g Tty benes Bigstonh gfisis Ie
W gaesrdieiti-cod s e Ak b A neisds e i slo b oo 0l SE0n erpiligton b Leon
cixsitlorod ay iy Slate (oo ol .

220 [h 1 be Slole Goversmenl g pespnl ool s L oad ool s, b
salished at o sivatian hivs arson imsstoc e guoannsliation af Fusl Iriisetsity
can not be carried oul in accordance wilh the provisions of e Aat, vrilhan)
bt bl b e oderests of e U salysid i s exgeodiont n e mlores] of
e Univeesily s o de, il inay by notification, lor weasans to Lo mentionas
ihergin, direct thal the provisions ol section 13, 14,20 1o 25,40, 47,48, 54 arel
GO shnl, as rom the date speciliedin e nalihealion (berainatlor i ikissecion
relerred 10 as the appointed date), apply 1o the University subject to modilications
specified in the Third Schadule.

(2}  The notilicalion issuad wiler sub-section 1) (hereinaller releriod
1o as the notfication) shail remai it Jpzoration for a ptiod ol ane year from (e
appaoiniod dale and the State Govermenl may, frem time 1o lirnis, cochenad e
period by such further period as it may fhink it 50 liowrever that the (olal Pt kol
of operation of the notilication does not excend lipe yaars.

(3) The Kuladbipali shal simubtancousty wilh the issue of e
notification, appoint the Kuiapali uhder seclion 123 and 14 modified and {1

Kulapall s0 appointod shall leald office duing e el of operalion of he
nolification :

Pravided sl the Kulapati niay, notwiths| anditg the expiration ol
the pariod of eperation of the ttitication, conti W b Dl ooflice thoreallor util
his sucuessor eiers upon office L this pértad shall not exceed one year,

{4} As from the appointed date. (lia foliowing esnsequences slill
Ensue, namaely:

() durieg fe pericd of ogEseation of v metilication this Act shdl
hivve olfocl sikeot te s rrehliclien spaogifiod o the 1
Schedule:

{d)  thelulapat, lalding vitice Immediaiely betore the appoinied dalg,
shall notwith standing Nt lis tormed citica has not expired, vacals
his office:

(i) evaryporson folding ofllice as amouder of fhe Catity, tha Execitive
or-the Acaddign Counel, as lhe case ray b, inrenedintely Leforg
the-appointed date shal coase 1o hold that alfina:

o div) b studen repu caantalivos

of the Uriversity on the studen
CONSLBIalvo cotmiilee i

hin Gl (1) @l suligogtinh i) 0! seciich
LR Tineintely Lofmg e it dale alali conse to L
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fvi  undll the Cowrt, expcutive Council or scodamic Cownncll, a5 e
casa may be, 15 reconstituled in-accordance with the - provisions
ag modilioy, o Hulapal aposided pivle: snction 13 and 14 5=
miathliod sholl exercmo oo prosrors nmwd paor bornn i oo cossbormed
ar Irepasid b or urts TdsALL on e Con L Do Txecutive Councl
- Acidomile Counel

Providod Lhal the Kuladispatl may, if ha conshlors Il necogsary 50
[a do apmolnta commillos conslsing of an educalioobst, e ndinlilsteative axpor
and a financin! oxper | o ssslsl tho Kutapal so aggeattod 1n oarcisa ol such
powers and polarinance of such dulios,

(3} Delore the expirallon of e period of opeation of w noillication
or immediztely as-early as praclicable, thercalier, e Kulapall shall take steps
lo constituta the Court, Executive Council and Academie Councll In accardance
willy the provisions of the Azt as-unmoditied and the Cowl, Excutive Counti
and Acadomde Councll ns so cdrstiuted shall Lotigginy e DumicBlon iy o dale
mmodinioly lollowlng tho due of capdey I the perled of oporatlon of o

natiticntion of e doto on wibelh tspoetive Loy are o conniiiol
Wl hsenr 15 likor =

Providod hat llihe Cour k. Executivi Cowncl mid Ac nioinie Cauncll
are nol constilulod belore the expiration of the peflod of oporation ol e
rolilieation, the Kukapali shall on syl expiral:on, exercise ho powers ol aacl
ol these authorllies subjoct to prier approval of tho Kutadhipali il the Coun
Execulive Council or Agademic Council, a5 the case iy b, Is 50 constilulod,

53 Lan expiration of tho poriad of aperation o he nolitication issued
under sechon 52, the provisions ol this Acl, as modiflod in application to e
University inanlianad in the notilicalion shallcease (o operale inrespect hereol

and the oo refgvant provisions of this At shil ceviva ped comtiim ta npnty
Flater i

Provided that the pegirabion of tie ooeration of tha Hohlcalion 5 hal
il mllect ;

(8)  Previous operation of, or e R tony or suilored under the
provision as mgditiod i ey arder imaga Iimreur wlio - or

() any righ, priviage, obligalion o Iraility acquitad, accrucd or
Wi odl wnedsr o LA LT b

s el o any ader g
thereunder) or

Ll ooy mvpstication o rommadlyin radpne| of A suchieighl, privilog,
n—uﬁlummn or liability s aforosaid, poe ol srsstinglion o earmedy
IIJEL}' bo inslilUled o #tigsced a
I CRfme o By,
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CHAPTEN X1- STUDENT EONSULIATIVE COMMITIEE

34, (1) There shall be sinle levol Sgeit wansullalive Comintiea

careiiting of e following mendes semy

 Thrae student represanialives komensh Unlversity etectad by tha
studant members ol Wio courl of ot Universsly rom atnongst
Ihemselves, one each lrany student mombers uider loms {ai),

(i) annd (xxdit) ol soction 20

Provided tabil e sluden] iopuesentativos undes this itenrds not
ineludae i :

(3] ~astudent from the medical colleyes in the State: or

b} astudentlrom the Engoeeng Collogos inthe State, & Sludent
eachrepresenting Medical Collegos md Fgh eering Collennn
Iy e Skt shatl Be vt e e Skahe Goverpinen

Provided tuller hal 7 the studant representatives include
l2ss than two girl sludents, e State Gownment shall nominale
such numibier ol yhtl shadonds as 1o take Ll sarmber e,

(i} twa Kutapali of Usiiversitios Ly rolatian in the arder i whicly o

Unirver silies g narmed inthe Secorid schedule, nominated by the
Slate Covormmenl: .

(i) two Reyistrars of Uniiversity by rolation fn the reverse cider o
Uil referred Lo In llem (i nominatad by the Slate Govermian:

(v} two Doans of stdents wolling o stch ulher bl ellicars ng aro

B-ghargs of Students wolkie b e Urivariatios neminmigd by 0w
Stale Govarnemnent,

(v] anolficer of the | Bgher EZdscatigh Deyine inmnt tal hatow e rark
i al Depuly Secretiry 1o -:;-iwe!nmnrn feinea ol by fhe Siale
Govarien
Explanalkon © For ihe putpess of this iy esetion ® Shuthent™ shakl
Priitws fhhe itz g dnagiyr ooty 1 goclion 91

() -l'lf.‘ Frstailicis Frariuesibisd v foe ghisn (5 @l il s=Somctinm (1) 51l i
the conveiin,
{3 theCoamaimiee shall aliet i el Lebinieriizen for BYely Inesling
from amangs! hemembars RS,
-
v T derm of Mae commstion sl Ve sy sod e

MR
ool ol etwevnilienze ol Tawso ittt » T a i
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(4

g Guonunitien shal have ey Podars loodiscess ancd mako

pocamumerdallif an

5 @)
(B
{c)
(d)

io)
{n
(4]
(hi
{lh
(6}
{a)
{lu)

(<

()

55,

1ha approach lo Higher Eduzation m Undvessily,
acatamis progranunos of ganoml sign Heprizn
arganisalion and pregramming of leaching work and gaaminations;

ouira-currloular and co-curricular aclivilles In colloges and
Unlvarsities including organisation of Inter Unviersity compaliions
and lournomaents and youth laslivals;

sludanl wellare activities in Universitios Incluting Healih Seevices:
work exporionc e programmes lor studonts;

giganizalion ol soclal sorvicn by studonls;

residence and discipling of siedenls;

any ol maitor of interesl lo students b gooond,

Thie comemiiloce may

lay down g code ol conduct lor siudens;

recommend sleps tor the prometion of {oacher-student
relatianshin;

sugjgest agencies and sleps for resolding dillergnces betwaden
sludents and the administration in education instiutons.

The Comimitiee may communicate iis views on malters Includad
in sub-section (5) and (6} toany or 2l Univarsitios as the noad be
for consideration.

CHAFTER XI-SUPPLEMENTARY PROVISIONS

Hany guostion arlses roganding the il prelation of any proviskons

al s act or of any Sialule, Qdinansg-or Regalaios or as o whellier oy
person has been duly clected, appointed as or is enlilied 1o be a member ol
any authanly, ‘or otheor Dody of the Universily. Gs makieeshall ba relooed (o
Kuladhipat whogo decision thoroon stall bo fingi

Piowided thal belgra taking &y such deciienss e Suladinah

hitrsnllor an oltigor normbnated Uy Do, Shall g e porson or g ns atlociiod
Iherehy @ reasgiiabie opporiunity o Bewg hepid

Explanalicy! v lhis soclion the exprression © oy ™ eludes ans commilton

sonsliivietd by or undor the Act

W It this Beslion e cxprassion ™ afasimiod * doos oot ncbusla

APEOMEICTIE Ty e Sl Pt o o i Bor
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Canstipulicn el
Commilians: |

Tifirig afenzual
watangias

Prszungkog ol
Llugoigity fad
Loches ral
Ienralishated by

woCancias,

Condilions of
SOrvice

Pongron g
Provigaint Mukd

. Wi My of 1he University i given pewer by this Act,
ot e Slatule: cnmulbees, sueh coinmiltess shiall. save as
ullisiveise piovi mgribiers ol the aulhurity congenied and of
siel gllinr pors Wi atitharity, ™ eoeh enado, may ik Gt

4T, Sl providcd i L 2 At il vl vacanties anmiog

(e rosilsers othor Wn ex-oficg momdsrs ol anyaithonly, commilion s
althies Doy o e Lieiveesiy Shll L WL S S v e G e eaiery Lics, 1y
Wieparson o body whonotanated, appondes ebcted o co-opted the mérnbor
whiosn plaer bas boosoarer sty anel S et pmtinnated, s,
clected or co-opled to a casual vacancy shel ba g ember ef such aulharily,
caminillee or body for the ramainder of the 2rm Jor wihach he person whoso
place he lills would have been o member.

hf. Mo acl or procoedivgy ol doy moneily, coiniieg or Lody ol The
Libvorsily shall be Tovald therely by reason ol

(2) anyvacancy inor delect in the ©znshiution thereol; of

() any detost in e election, nomsation or dpeishinen] ol 3 porsen
acling as a member lherdio]

(c]  anyirroguianityinits proceduse tallecting fhe merils of o case,

59, (1) Every salatied office: and toacm2eol the University paid by tho
University shall be appoinied under a wriltz= confract which shall be lodged
with ihe Universiy and a copy thergol lu-—shed o the oflicer or leachor
CcRmCarieo, ’

"tEJ .h.n'.r thspute teuamlng SEIViCE = :"1|-ﬂ$ ansmg aul u1 coniraci or

—

cﬁlfuu:mmd U|m|| Liy e & "H'ICF‘*-CILII |-.‘=I:I|.I: :_'-J il EI:|:|J'L!1[1 against o Vice-
Chanceflor's decision shall e 10 the Koiadr 224, wihio shall decide the dispute
hisell er raler it to'a Tibunal contliiutbed < g purpuse congishing ol e
loflowcing mamibaors, maeely

) 0 Senlur Viee el =4 ae . <4 th tismisity;

(i} o Sonk Secrabiny e Stule Zaeermiienlpnd

(i a Soeslor Poezipal of the £ost oz duate college of the Sune,”
"W3)  Oniflled.

GO, (1) Tlie Unividr=ly shall corslilizs Tor B Denedd ol 057 ollops,
loachorg, clorieal Sl st 2 olher el oo & 0 Sach doai e pied sulject in
sclvoonfilions as may 2 prescrbog T s siatudes suclypensicn: Insgranco
and providant fund and isshiute such ofber Tsoohls as 0l may deom il

t2)  Where any stsh pensiore mstange o proadent lusd has beas
stignisbivted] or whors 2y sUzl persienn cttaseer o aeeerckot) ol has
L consiitiied iy a'votiegs gnifenr cabes s ol devas Teon apgeaecd by e
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&1, to Uil prosecition o Qthor Bgal progoadigs shiall B0 Against
At aallbeesr, thaeleid of (1 i eat it Al el e ”rli'-'r"ﬁ'ﬂ}' Fone towog BN deaag wybrbeda 1= by
good faitlydane or wsended o be dane by inviadoe s Act, of the Sataleg o

tho Crdinances o The Flngustian

G2 Mo porssn shall impart Instiuction o Uidvorsity or i oy
collega :

(a) urdass such poisen possossos the quatifcalions akd doea by the
acatormie Council In hat boivail; and

(b)Y excepls such subjoct orsubjects and uplo Iho standard for which
/ his qualificalions have been spproved Ly the Acadomie Councl,

63, (1} " Professor®and " Readeor ™ mean respectively teachers apjpolrited
by Iha Exocutive Council on the scales of pay nol lowar Uan that approved foe
i Profossor and a Fleader Liy th Univorsity Grants Gunimission and accoepied
by (he Siate Govornment and wharg tho scaln ol pay ags s ovod Ly e Univessity
Gianis Commaission i Idghoe e Wt nppaeowsd by e Siato ool iy
Ihis bohall than on he scalo of poy as oppravod by tha Sinlo Govarmeonl,

{2) " Visltling Prolossor ® moenns o Professor invited by 1ha Execulive
Cauncil for a lixed form ol y&ars@:@ammintcd Lay e Execulive Council lor-a
shorl termy stipulited m e contracl,

(3} T A lanchar glber than prolessor visiting Professor smed eader in
any Univorsity leachng Degar e of Sehool ol Sludies slall, rank as lechaner
Il appointed on a scals of pay;

{a) nollowe: hat Bal approved far dlechurce by 1 Widversily Seanls
Commission and accepled by thoe Slale Govorsment:

() lewet than thal ppprovad lor a lecturer by he Un1wr5ily Geanis
Commissionand apscoved Lry the Stale Gavermnant in this belwall®

(4) " Collene Prolessor® maoans a teacher appointed on the soiies of
pay not lowor hen hal appraved by the State Gavernmigil lor p Profassis ina
‘Collage lor professicna! oducationor in any ol coltage npa tog sl os o
in the-subject concetned uilo past-graduate Tovel ond Inciisdes a Principasl of
such gollege who pioeod 1o U satisiachon af e aeadeode ot that s
engages himseil s gaiding research and teaging e Subjest in additinn 1y
o adinilsieatie wr<nl o ollice of 1he PrincipaEl®
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vichue ol the pust or office Tl by b o by vinue of passessing a specilied
qualilication, he shall lorthwith cease 10 be a feanbern gl such auiliorily i he
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Conunitiee or Dean of a Facully may 10500 by & lotior addressed o the

Megistiar o resignation shal tike ellect o soon as I.I1r.*1| leteris recmived Ly
thie Registiar,

(2) Any Officer of he Unvisrsity whisthar salarisd or olhoreise, other
tan a Doan anayy resign tis alfice by leller adiressend (o e Hegisiar, Suet
resignalion stiall 1ake elfsel hiom the date o 1;'-'1 WER he same is accopied by
the authiority competent o ill the vacancy, -

Go. (1) Apeson sholl bo disgualilied for being chosen as, s los Ligitg
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Thie oo University Act 1963 (No. 14 of 19463).

THE FIRST SCHEDULE
[ Sonr savcticn 2 |
Eracmedis ool
Tha Urmvarsity ol Satgor Acl; 1846 (Mo, 16 o 1845),
e Madbya Bharat Vil Ueiversity Aol 1955 (Ho. 18 of 1951)
Tha Jabalpur Unlvarsity Act., 195G (Na. 22 of 1956).
Tho Ravishankar Unlversity Aet, 1963 (Mo, 13 ol 1963).

The Jiwall Unbvgesity Act, 1963 (Moo 15 of 18963).
Tha Awadesh Pratap Singh Vishvavidyataya Adhiniyarm, 1968 (Mo.2201 1955).
The Bhopal Vishwaidyalaya Adhiniyar, 1970 [No. 28 ol 1570).
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Part 1I*
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THE THIRD SCHEUULE
(See Section 52)

The Kidagay 1. Section 13 and $4-For goction 12 ad 14 sl
14 Kulapali shall be appointed by the Kuladiipaf in consulalion witl
: the Stata Goverment and may be temaved Dy W Kugadldpati in
; i like mianner.®
Sy 2. Seclion 20.21,22 and 23 - For seclion 20,24,22 and 23 sulistils -
O The Souet sl consisg of e Gallaicng |
# () e Kuladhipat,

(i) the Kulapali,
"{al  Ihe Hectar,

(i) the Mayor of the Municipal Ceiporalion, or the Prasicden
of the Municipal Council as the case may be, ol fhe

headguarters of tha Universily, ek
Hﬁ‘ﬂlﬁ'ﬁ e |

1 (iv)  Ithe Secrolary 15 the Goviwnmenl ol adlya F‘-rnrir:sh;
Higher Education Deparimert, o

W tho Cemmlssionon ol the Divigicn o elach the
Peacdaquano:sol e University B2 oituted,

(Vi) Ihe Colleclor of District in which Ui Hoadipiriors of e

University is situaled. Cdstantles . 5
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{vij  Ten membors mcluding nat e han thieo

representalives ol students ol fiennigstag Iy tha
Bt s Bripry,
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fad  Threos reprosesdalivas: of B Logialafee Aasoinilsy oL
glacied by U Lagisiadee ﬂu:mrnbl].- frare aevaiins] ils
fuaei i sed i eeecling Buli Gloatlon b G doelimlel by
I S sk

(2} Tho torrrsol oll reemibars o the Cou it 1Han oo antatives
of sladghts snder ciagso 4w} of pds-gosbion (L) shal Lo co
v Lol il Aeeid s TEam fun sl oy ndioeg i Wy weiilibhinblioe B el
U SechionS ared e foereal By eogaescng Sves of ooty
shall g ong year froin tha dale of Walr nomination of Gk
papltation ol tha poriod of eporalionol twnolficn sl oo
ls garher

Eagfanakon: For e purpose of Gauso|vil) of sul-section [ 1) Wie expession
stisdonl shall hava he moaming assignod to st bxn essannin
sub-snaciinn {7) ol seatinn 20

21, 1) Ve Goor b bl om aodaso Txod Ly e 1Sl st ubce o yeat
al nomoeting of the Gowr;

2}  The Kulapatl may, whenewer he Whinks 1t and shall vpon a
taguisition In wriling signed by nel 1655 o ang-third ol the
memibers ol tha Courl coivveng & speclal maetitig of the Cou | os
emlly o5 possiple

{1} - Ten morbors of tha Courl shall form a guos .,

22.Tho cour shall e sn-advisgey body and shall ;

[} ~advise the Siate Government in sespicl ol such mallers 5 iy
be reluered o it for adece;

(L) advise any aulrsrity o body ol the University in respect of sueh
riakiers a8 mgy bo reler rod Soc 8 By suech authoniy or Loy

&) locenler degrees, difornas and oiber academic distinclions on
g recomimendation af the Execulive o,

bl pet bt Al ashet dules A exoigie sucd gl |'-;c-a-'rrt-::1; EFTIEN
L pssigned igit by or woder s Actor the Shiules and Ordinances
trane Poreunder or b, the STale Govorsiroet.

Al 1) St il Cinetlonl ol Qo Bae Gaenisnbl, De il
Catiresfl gligh be 15 osocuive Body ol B et noul shall
satwthalaneing ntyiteng contaimed i shis At Consisd ooly of e
IuT!L:-.'.l'.uj pehland, el
(1] 1o Kataps
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Acogamic Councll,

)} 1o 1amis of all membors of e Execalve Council shall be co-
exlonsive wilh the penad of opreation of the potibcation ssued
under seclion 62 -

Y Fese apacamland cf a1 sebcastide Caoanarnn] shasald Sim i o ajubos i,

4 Seciion 24- Honumber scctian 24 as sube-gectian (1) therea! and aflar
sub-secthon (1) a8 sa renunibergd, iInsel

2] ThoRxeculive Courcal shell, in tho cxorcise ol U poswors and e

perfermance ol dulies under sub-section (1), be Subject lo the
centrol of the Stale Government, |

(3) Howillhistanding anyihing conlainedin his Act e anhual accouits
and the financial estimates shall bo considerad by the Slate
Governmenl who may comimunicale its views 1o he Execulive
Council which shall lake them o consideralion any lake such
action hereon as it thinks il and inloerm he Slale Government
whern no action is laken, of its reasons hereof

4, Soclicn 25 - For section 26, subistifule ;

"25 (1) The Academic Councid shall be the academic body ol the
Universily consisiing of the Tollowing members namely |

{I' Ihe Kulapali,

*(l-a) the Rector, Cleda ellet g

() W Conunissioner Higher Efjm:;niiun,

(W} the Chalrman, Boarg of Secondry Edué:allan@—“ WE""‘L

fivd  twomeinbers, o be nominaled by e Rutadhipatl,
(v} teri Principal of the Colleges 1o be nominated by the Kuladhigal,
(wi) heads of Universily Teachmn Depatimenits,

(wiiy  Tiva teachiars-olhor (han those medtionad in () and () above lo
Lo nominafed by tho Koladfpati

(20 The oo of D pomiratod fpembees ol e Acadermie Coungil
shall be co-catensive with the poriod of operation al e notilication
issued undor seclion 52

(3)  Tew mgibios of Wiz Achdomds ol Shall B a cuiotum ®,

2. Sacton 4l In seclion, A7 for sudi-section (3], sululibuie -

“13) Subpect to e cantrol ol the Slale Governmant, 1he exgoulive
Councl iy modily of annul any ronulation inacde undar this saclion
by an atthority o bady™
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I, Seclion 4806 SOLHDN A8, o Sidim Buei 2}, s i

1) ibe weciing veliomr aalitesl, shl fi priinbsed i fhie oo
ek Gy ol the pecoumils gethics wally the et repsontstial Lip
Subrmilted by Ihe Executive Couneil 1o tha Sommissienor Higher
Education and the Siate Govornment”,

-Sechon St-subssontion (1) ol spotion 54 adter U s i ProviaT, B
“Provided alsn thatilin respect of any Umvmﬂiy natilcation
has Leon issued undar seclion 82 then !'J'III'FTI_F].:ill-H fartins] wl
GpEbien o steh notiication fha fltlemt eepuenentiativis un e
Court of sueh Urninvrsity duriog soch pustiesd ool apesradion Sl L
Wit pwennliers of tig commitieg”,

8. Soction G7- For seclion 67, substiule -

67, The Kuladipay may, in esnsuliation with (g Sie Governmen|
leaeve iy person fion the membership of arsy autlierity ar othor
body of the University it sueh otz i ity of gesions ofornge
volving engral lepitude, or i he has boen Huitly of scindabons
condict and far lhe S TRASURS WIlcrnw oy degroes o dip e
conferred o granted (o sty persan by e University ;

Preivwidod iat mg, st shill b Enken wntor Ihis suclion
AGoinst any person excepl after Ubving bim 3 feasanabin
Clhpar ity of beinyg heased wilh regard lo the proposed pelion *

THE FOURTH SCHEDWLE
[See Saclion i)

In section 23 -
B I sulsseciog (1y:

(@) Clavso il shal pis et riliipgd;

() the oISt tuviso shall bo oiillod: s
() " Provise g Mb:EnCton (2) shell Be oo

8. Al hotithenti g, Irdong: rites; Dyedaws, slatutee, Lethnanges.
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CHHATTISGARH ADHINIYAM
(No. 9 of XN}

CHHATTISGARH VISHWAVIDYALAYA (SANSHODHAN) ADHINIYAM, 2002

An Act to amend the Chhattisgarh Vishwavidyalaya Adhiniysm. 1973,

Be it enocted by the Chhattisgarh Legislature i the Fifty-thind Year of the Republic of
Indin as follows t—

. h This Act may be called the Chhattisgarh Vishwavidyalaya (Sanshodhan)
Adhiniyam, 2002 [No. & of 2002,

(2} [his Act shall come into force on such date #s the State Government may, by not
fication, appoint in CHTicial Garetle,

g ]

i1 I the provise of sub-section (1) of Section 7 of the Chhattisgarh Vishwavidyaluya
Adhiniyam. 1973 (Mo, 220f 1973), (hereinafier called the Principal Act), the word
“r. Ravishankar Shukla Vishwavidyalave, Raipur” shall be substimted m place
of "Awndhesh Pritap Singh Vishwavidyalaya, Rewa”

(2 Tr clanse (A of sub-section (3} of Seenon 7 of the Princpal Act. the word “Indira
Gandhi Krishi ¥ ishwavidyalaya, Raspur under the Indira Gandbhi Krishi Vishwavi-
dvalaya Adhiniyam, 1987 shall be substituied in place of "Jawahar Lol Mehar
Krishi Vishwavidvalaya Adhiniyam, |%63 (No. 12 of 961

1, After the second proviso of sub-section (1) of Section 14 of the Principal Act. the following
proviso shall be substitsted: namely :—

“Provided further that the person concemed shall cease 1 hold office on attaining the age of
65"

i, In it (vweeney ) of sub-section {1 jiof Section 20 of the Principal Act, the veord “twenty five
lakh” shall be substingted in place of “one lakh”
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Amendment of Sece T Clawse itk ol sub-section {1 Fof Section 23 of the Principal Act shall be omiped;
w23,
IR Ly 2y I cliwse (1%} of sub-sectaion (1§ of Secton 23 of the Principul Act, fullowang shill

be inserted, namely —

“Three persomns, one each (roan the Held o Agriculre, hidusiry or Commene,
Edsanion Area aml Social Work  shall be nommamaned by the Kuwladbipa on s
recommendation of e St Government,”™
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CHHATTISGARH ANHINIY AM
fHn. 34 ol N2

THE CHHATTISGARE YVISHWAVIDY ALAYA (S4ANSHODHAN)
ADHINTY A, XIN2

An At further t0 @mend the Chhattisgerh Vishwavidyolaya Adhinyam, 1971,

Be o engatedt by the Chbanisgarh Legistature jw Ui Filip-Third year of the Repoblic of hadia
s fallaws = —

I, (1 Thez Mgl heae be zalled Lthe Chhahsgar Yishwavidyalaya (Sanshedi
achanevam, M2 (Mo, 3d o I
) W shalleeie o lares om gugh dage 2z che Slare Governmenlmay. by aglilizalisn,

Appuonnl,

The Claase ixied ol cab-gectinn (17 of Section 20 of e Chhanisgarh ¥ish sovidyaliv
Acthiniyan, 1973 (N, 22 of 1573] shill be unaticd.
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CREHATTIZGARH ACT
¢ e L4 al 2005 )

THE CHHATTISGARH YISHWAYDYALAYA (HANSHODHAN)
ADHINIYAM, 2605

An Act e amvend ’J.‘h-.-{:hllnutsgarh Yishwavidyaluya Adhinlyam., 1973 {No. 22 ol 1973)

Be inenacled by Ui Clibatis gac Leagislatare in she (ifey < ath yeae of the Regubhic of Ind:ass
foligws = .

[ (1 This &1 may Be called the Chhatlivgarh Vasbwavidyalapa [Sanshodhany  Short Gl & Cean-

Aclkimyvarn, 2005, mmencemnl-
(2 1 shall ceme 1nte Toree From e daee of ils publication nthe afficial Gazett:
L In this Ao unless CUnE sl zerw ise [equires =— rr=limlmn
L5

*Principul Act” meanms The Chbasgarh ¥ eshwavidyalaya Achinipam, [0S [(No. 22 of

1973, *
o, Seh-seerion (vt of secion d oF the Principal A shall be urneteedd. Amendment 4f teecs
Tean 4 txxv .

4. Sub-sertion (4 of seetpin 19 of the Brincipal Act shall be omirrad. ;I']:'T;f:‘“ uf Sec.

5. Serdir 20 of W Prikeipal Aol shall be omited Amemdrmen ol See.
dban 20,

f Section 21 of te Principal Asc shali be orrivied, - _ e pmene oF Sor
U =l

i Seconn 22 ol e Frincipal act shall be yeniued. ) :““:““""“ o St
om 23,

g For zection 22 af Lhe Pomcipal At the following shall be insenigd afier sub-section (i :—  Amendment of Sec-
tlom I}

(A Flve members of the Siae Zegisiative Aszembly w be nominaled by State
Legnilanwe Assembly
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Ao maimenn of thded
whedule.

e seetinn &7 of rle Priccipal Ao the Tnllewing shall ke sudsiouoed -
*The anonal repoct ef ¢ Univeesiy shall ke passed by the Exzcutive Cogreal anoor befure
sich date as may be presoribed by the S@atoles The Cmversily st thereafier, send acope

ofthe annual mep<e to the Ste Cosginemenn and the Sraie Cowemimezansiall, s oo s my
I, canse e same oo be Laid on 2w sable of the Stale legislatve Assermbly ™

[k sub-senian (7)1 oF section 48 of the prncipal A <he word “Coer™ shald be omimed.

(i Tn sub-gection (11 of séclion 52 of the Prncipal &ct. Dor U word wed ligures "20
Jo 25" the ward and ﬁs wres "2 a2 28 ° shall be aubsr tweed.

- ANl In sectign 32 0F 1he Prideipal Act, wheeever the waord "Coor” cocurs, il shal ke

amitied.
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CHHATTISEARH VISHWAV IFALAYA (SANSIHIIHAN] ACT, 20

An Act to amend the Chhathisgarh Vishwavid valau Aabhinivam, (973
1_"'-|u. N LYY

fe o evacied b e Chhauizgah Lewslatune in e Fily- |||nrh vear il (e
Hopaildic ol India av Fodloes -

1 L Thi= Acl may oo called the Chliarisgah sshwvead valiva Sl £ Cille, e beml il
{Banahowlicang Adbinivam. 2408 (T E TR T O
] Wextends nohe wiale Sialz of ©hhaisearh.
LY It shall come g force from e dawe ol s r||_|l:||||_al|u|'| i e

CHfe il Gares,

L o clawer 1 wiit ol Seetenn 4 o the Ehhan-i:.g:au‘n 'l.-'l!leawn;'._'.'.:1|.;|_'_.'i| _En.d'-1i|'|'r_l:.'.'||'||._ Al Sl 4
L3 (Mo 22 0l 1975) (hervinafier reforsed o 4% the Paincipal Act). the falluwing
clanse shighl e wibsliduecd. namely

favin] L-l!li'.-'rr'\cll}- myant.-

Lt The Liniversi: deveng to be ostablished unde 2his & amd specificd
i Fart 1 Fevisedh ol the sooond selsadule

b Tl Lerwaersity, which may be estaklished after the commencemen)
al thxe Acd and speeafeed i Fara || {Heveeedy of the second schedils

-

[ subesection 4 pof secton 5 of @e Pringipal Acl. for the ward and feore

boneripfaimeml uf s cljm &,
CHaE weherever they accur the word and lgure “Fare-1 {Revised)” shail s substimeed

<. To suly-sechign Ci-ay af sectenn § af the Pringipal Scr for e word and figuee L ldat sl ol snleesasctinm
Far-117 wherevee ey oo Uz weard wnd Tizore = Pan- 10 iReyined]” gl Be sty gy Li=ar] il vt 5,
A I Eub-sectiont () ot <ectuan 15-4 ol the Principal Aot for e word and fomone Lkt 1 el Secliant 151

a1 e wurd aod Fzure 'Par-11{Revisedy ' sliatl be subhsnime]
. Lr ahe pirowisd of subrseciion (2hof Section 16 of the Principal Act, i Uee AMcncnEne 10 srchink s
+ word and Figure “Fart. 1" the word and figure “Part-ll (Revised™ shell b substied

-

: Afer Chapter-X 1o the Pripcipal Acl, the following chapter shall e added, sl ditinm wl £ hagrer 2001
namchy -

CHAPTER-X11D MISI:_EI.Lr".NTI}US PROWISHINE
L} Subject 1o e privesions of s Ao, and 1he Siatwies. Ordinances Sexlion T0 Puwer of natr
and Regnlations made there under. 1he Staie Qavemmen shall have Luvernmend,

[anWE & B ivsuie onders b the Lindversity o ary ef che ol
meadenlad waers, ;-

Lib Eivigion nf yriguey, property [ movable amld immoyva@le)
Pclensing to the Uiiversily on its reorcanizacion.

[1id Cr nacbicwn 07 authoriiwestbodies of We Upyversity,
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CHHATTIAGARH ACT
Chiy b Z0H

THE CHHEAUTISGARH VISHWAVINVALAYA (AMENDMENT) ACT, m

An Act further v amend the Chhattispurh Vihwavidyalars adhiniyam, 1975
(Mo. 22 of 1973h

He it cnacted by ihe Cheattispaih Leziglatume in the Sisly-seecnd Yeur of rhe
Zapuklic of Indis, as follows - '

i i This Act sy e callest the Chhabisgarh ¥ishwavidyalay: (Amendmeni; N¥ha hie  far
foer ML ) Wlh LOTATIE NG ra]
[ [reepenly 10 e whole $ale of Chnalisgarh.
' M sharll eame .nto boroe Teoa she dite of 15 pubiscation in ihe Ol
Clagetie,
2. M Ln zrepie of coleme (40 of sereal number T oof Parl-l, (Bevisedh of 1k Armapknuens o Parl-

Second Schedule of e Chhattisgarh Vishwivitsalava Admy . LaTs 1¥ (Revisedl ol the
(e 22 ad 19T, encinadoer pederred 1o rhe Principal Ao 4ar [k venirdds, Sonnn Achedads.
“Ihe revenw: Disticts soF Saguja, fashour, Korea, Bilaspur. Korka, Janggr-

Champa and Taizara™ Lhe words e revenue Delncls of Sarcuja, Jashpur

and Karea' shall b subsinoed,

121 Afier serd nerher 2 ol P -TH (Beved) of she Sccond Schedube of the
Privcipal Act, e Fablowing serial numde and the entincs eloling therstn
shn b b2 added. namely - -

(L] {2t {31 Sy

4, Bilasgaur Eiluspur Areas comprized within the
Vishwavndyala licurts of (he revenue Distnots
Hilaspaur. “of Thilaspus, Kerba, Janjgic-

Champa anpd Faigarh.”

3 Al the Suatules, Cwvdipances. Beguiations tm Tiocee hefore the commencement of e Impiememation o
Chhattisarh Vishwavidyalaya amendment) Act, 511,60 Sarpuja Y ishwsvudyalaya, fiatutes, Drhasuces
Sergije shall be freawd as Siautes, Ordinances, Begulatons af Bilaspur W slvwa- and Kegolatim.
u}d}'ala}'a. Eilaspur. -
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CHHATTISGARM AL
Blr, 14 of 20161

CHHATTISGARN VESHWAYIDYALAY A (SANSHOM AN ACT, X

A Act Nurdher wr amend $he Chhattisgaeh Yiswovidy aleyn aodliinl yaue, [273{No,
22l 1T, .

e 11 cascted [ thes Chianiagarh Lagvstators e Siany -fiesd vear el the fepublis of
indim. a5 [l lows ;-

1l Tins Aot muey hevalled Wz Chhathiscarh Wishearidraluya (Sonshodhin) Shaet 1itle, erreot
Adiaiyam. 200 aud LML -
Mol
X M oesternly ik whode Boace al Chhalliszad,
)| bl corne fate force Tnom the dawe of ils pubfeaton i the QElioal Ginetie
1 bn osob-clagse 121 of Clagse covad of Bectian A of the Chaasgart Vislom avidyalaya Aumendnaent ol
Adhinan:, 1975 (Mo, 22 oF 1975 theninafler referned o i Poacipad Act) Tor tre irinn 3
ol ard Noor: Fazl =17 M wonds and Dgune o= (Resised chil] b sethstitued.
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CHEATTISGARH ACT
[Weo. Mol 311

THE CHHATTISGARH YIEEWAVIDYALAYA {AMENDMENT) ACT, 2011

Aw Acl further o amend the Chhattisparh Vishwawidvalaya Adhiniyam, 1773
Mo, 2Tl 1973,

e i1 ot lvy 1he Chhanizparh Legislatere in the Sixty sécond year of the Republic

JF] Thos Acct iy e galled the Chhactizgarh Vishwavidyalaya [Armenddmienr} A,

I,

2} M extends (o Lhe whisle State of Chhamsgar.

[ 11 bt 1F vzsnmee wembo T Fronm the: dane e s publication in the Oficial Gaesie.

In i Chleanisparl ¥ishwavidyalaya Adhiniyam, 1973 (No. 22 ef 1973). Chereinatier
referoed 40 a5 she Poncipal Acty, Tor die wonds "Teader” and "Lecioree™, whercrer they
ngeur, e wonds "associate Profossor™ and "Assisiant Professor™ shabl be sobstitued

rt e Live .

Bor sub-sectn 2 ol Sectaun 3% ol ke Prircipal Act, tee foliowing sub-sociion shall be
subetiwiled, namely - —
(2 Thir o o 1the corminee of setecdion shall be -

{i}

(ni]

(mhi)

(1}

(¥]

[l

The Kulepat shall be Charman of the Selecrinn Compmities;

Thees gxpents i the concerned subject sominated by the Kolapati
o1 of the panel approved by the Academic Councal afthe Univerzity;

Crean of (e concerned Gacn iy, wherever gaplcable;

Head of dig Depatmemn if hefshe hakds che post of Professor in the
Depariment:

An acikannan masnabed by b Kuladihipsan,

An academnician ropresenting Schedubed CastesfScheduled Toibes!
CHher Backward Classes™ inomiliesTaferenily -aloled categorias da
be nominaced by the Kulapati or seting Kulapati, if any of the abawve
ey Gl the Sekclion CommMive dJoes pof belong 0 that
CALEIry.

In sub-seclion {3 ol Seclien 39 of the Principal Act, for the words ~Three members™
e weomeds T socwdser s dnghsbing twe vonssle sulipect capreris” shall e substtoted.

Elmord  title, exlent
and COMATLEDL L -
ek

AmcndmesL vF the
AclL

Amondmenl )
Hxkivn 49
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CHHATTISCARH ALT
Cho 18 af 241:3)

THE CHHATTISCARH VISHWAVIDYALAY A (SANSHODHAN,
ADHINTY A M, 113

Ao Arl lwriber do amed the Chhatisgarh Vishwavidvalava Aalhiniyam, 1471

thor, 2E ol 1T 5L

B i cnaered by U CRBalisgarh Depislatre in e Sisce-Foad Yor ] e

Ropubiic of iadea s Aollows —

iy This At may be called 1he ChAatliscarh Youlewavidvalaya (Senshodhan
Adhireeam, M

2 I =shall coase arin furce dncan e date ol s padhlicaicn an e D0 :al
Casc e,

Fir sub-secbon 117 of Seenar 34 ol 1ke Chhanspaeh vishwasvidyaleyu AThimepain,
975 Qe 2200 1975 the follpaang shall e suhst uhed. namely

“IF Thers shall B g Cocondhinalon Comimittees I-'I"I'I-‘-:iﬁllﬂj__' ot e |'.;;.|||_|1.-,.-||-|g
[UErSEAr s, RArikety -
f1) B :'||Ihl|',|i|1|',
N Chief Mumster, Greernmen of Chbullsparh:
(i Miawsher-To-Chan ge . nelated w Higner Fducation Depannen;
Ll Wonwder-In-Charge. relaied o lschnical Bdisinn | eparuient,
(%] Pdibiater n- Charze, melated o sgraeielione Bducanicn and e arch
Ilepinneen;
fend Elinistar frd barge refaed o Medizal Bdasanen Degear ool

(¥ Cheel Scorcrny, Guwernmend of Chhattisgarls:

(i) Th: Hl.llFIiJlIS o the Ll wersinies Frevifusd ir the Seceng Schedule:
lind The R tews ol the Hnivessiticn spueeiliad m the Seccad Sehedale:
Inh Principal SevrurorSecretary. Government of Chhatisgark, Law

and Lagwlanvr AFLrs | 3eparinbent

[an] PPring ipal St et yrEveratry Govermnent 0T Chhaligaarh . Finance
IEparumen
RN Frincpal Secaetar ySecrtary, Seeconmend al Cbaeegarh, ol

Fduzanion Deparimend:
[aiiiy  Prowupal SceeetreSecrelary. oo Governon of Chhalsoash:

TR The Kulnans of e Daeve rsT s espslilaeed onder any Ak ol The
Sadie Legislarae
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CHHATTISGARH ACT
(Mo, 160f 2005)

THE CHHATTISGARH VISHWAVIDYALAYA (SANSHODHAN) ADHINIYAM, 2015

AnAct Turther to amend the Chhattisgach Vishwasidyvistaya Adhiniyam, 1973 (N 22
of 1975

Be it enacted by the Chhaitisgarh Legislature i the Sixte-sinth Year of the Republic of
India. a5 Follows -

1, {1 This Act may be called the Chhattistgarh Vishwavidvaleya {Sanshodhan)
Adhiniyam, 2085,

2 [t shall extend to the whole Siate of Chhattisgarh.
ey [vehall come into force from the dase of its publication in the Oficial Gasette,

2 Inentries of column (4 ) of serial number | of Part-1 (Revized) of the Second Schedule of
the Chhattisgarh Vishwavidvalaya Adhinivam, 1973 (Mo, 22 of 1973), thereinafter referrd
to as the Principal Act), for the words “Raipur, Durg, Rajnandgaon, Kabirdham,
Mahasamund znd Dhamtari”, the words “Raipur, Maha=samund, Dhamtarl. Gariaband
and Baloda-Bazar'™ shall be substituted.

x After serial number ¥ of Parl-11 {Revised) of the Second Schedule of the Principal Act,
the following sertal number and the entries relating thérdio sholl be added, namely ;-

{1 i) {3} (4]

e, Dt Yishwavidvelaya, Diurg Areas comprised within
Chirg, the limits of the revenue
Districts of Durg. Balod,
Bemetera, Raojnamdgnon
and Kabkirdham,™

4 All the Sfetutes, Ordimances, Regulations in force before the commencement of the
Chhartizgarh Viswavidyaloya {Sanshodan ) Adhinivam, 2015 in Pt, Ravishankar Shukin
University, RBaipur shall be deemed as Statutes, Ordingnces, Begulabions of Durg
Vishwavidvalaya, Dure.

Sheri title,
gxeeml anil
gommencement,

Amendment ol
Pari-I (Bevized)
af  fhe Secomd
Schedule,

Amendmesd af
Fari-01 {Revised)
afl the Srcomd
Schedule.

Implementatinn
ofl Ratmles,
Dhpdingaces  anid
Eegmlations.
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CHHATTISGARH ACT
(M, 1 5@l 201 8)
THE CHHATTISCARH YISHWAVIDYALAYA {SANSHODHAN) ADHINIVARM, 2018

A Act to further amend the Chhatiisgarh Vishwavidvalava Adhiniyvam, 1973 (Mo, 22
of 1974 ),

Be it enacted by the Chhattisgarh Legislature in the Sixty-ninth Year of the Republic of
India as follows -
I, 1] This Act may be called the Chhamisgarh Vishwavidvalaya (Sanshodhan) Shor ﬁﬂ-;.

eulerl af

Adhinivam, 2008,
2 It shall extends to the whaole State of Chhattisgach,

3 It shall come into foree from the date of ifs publication in the C{Ticial Garetie,

P

Incniries of column (23 of serinlmumber 4 of Pari-11 { Revised) of the Second Schedule of
the Chhmitisgarh Vishwovidyakayan Adhinivam, 1973 ( Mo, 22of 1973 ), for the words

“Dirz Vishwayidvakaya, Durg”, the words “Hemchand Yiday Vishwavidyataya, Do

sluall be substituted.

b In Section 4 of Chhsttasgarh Vishwavidvalava | Sanshodhan ) Adhiniyvas, 20135 ( Mo, 16 of
2013), for the words *Durg Vishwavidvalaya, Durg™; the words “Hemchand Yadav
Vishwividvaloya, Durg™ shall be substituted,

0 R e

Amendmimt ol
Fari-I1 {Revised
ol  the Sgeoid
Sehrdule.

Amendment ol
Hection 4 of
Chhartisgarh

Vishwavidvalaye
Alwiniyam, INEE
(Mo b ol 20055
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CHHATTISGARH ACT
(Mo 260f 20018)
&
THE CHHATTISGARH VISHWAVIDYALAYA ( SANSHODHAN) ADHINIYAM, 2018
An Act further to amend the Chhattisgarh Vishwavilyalays Adhinboam, 1973 (No, 22
of 1973,
Be it enacied by the Chhnttisgarh legisiature i the Sixty-ninth Year of the Republic of
Irndia, as follows -
I. (1 This Act may be called the Chhattisgarh Vishwavidyvalays (Sanshodhan) Bl title,
2 extent and
Aelblciyom, 2018 commencemnenl,
(2 It shall extend to the whole State of Chhattisgarh,
() Itshall come into force from the date of s publication (o the Officlal Gazere.

2 In entries of column (2) of serial member 3 of Part-11 {Revised) of the Second Schedule Amendment  of
of the Chhastisgarh Vishwavidyalaya Adhiniyam, 1973 (No. 22 of 1973}, for the words :‘;"4' (Revined) of
“Bilaspur Vishwavidyalaya, Bilaspur”, the words “Atal Bihari Vajpayee Vishwavidvalava, E:hc-d b '
Bilaspur™ shall be substinted.

- In Section 3 of the Chhattisgarh Vishwavidyalaya (Sanshodhan} Adhinlyam, 2001  Amtsdment sl

(No, 7 of 2012), for the words “Bilaspur Vishwavidyalaya, Bilaspur”, the words “Atal
Bihari Vajpayee Vishwavidyalaya, Bilaspur” shall be substituted,

RECLHIN J  wof
Chhaitisgarh
Vishwavidyalaya
{Saashod han)
Adhiniyam, i
(Mo, T of 2002

AT, T AT S T, T A T S, T A, OO E R R - 2008,
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CHHATTISGARH ACT
¥ i, Tof 2000 )

THE CHHATTISGARH VISHWAVIDYALAYA
(SANSHODHAN} ADHINIYAM, 2019

AnAck to further amend the Chhattisgarh Vishwavidyalaya
Adhiniyam, 1973 (No. 22 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Seventieth
Year of the Republic of India, as follows:-

This Act may be called the Chhattisgarh
Vishwavidyalaya (Sanshodhan) Adhiniyam,
2018.

It shall extend to the whole State of
Chhattiggarh.

It shall come into force from the date of its
publication in the Official Gazette..

In the  Chhattisgarh  Vishwavidyalaya
Adhiniyam, 1973 (No. 22 of 1973), (hereinafter
referred to as the Principal Act), in Section 14,
for sub-section (6), the Ifollowing shall be
substituted, namely:-

*(6) In the event of the occurrence of any
vacancy in the office of the Kulapati by
reason of his death, resignation, leave,

illne=ss or otherwise in{:i'i.lding P 1

Short title,
extent and

commencement

Amendment af
Section 14.
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Amendment al
Section 36,

T g AT, TR 5 W 201

Lemporary vacancy, the Recter and i
no Reclor has been appoeinted ar if the
Hector 150 not available then on
recommendation ol the State
Government, the Dean of any faculty
or the Senior most Professor of the
University Teaching Department oOr
gy Officer not below the rank of
Special Secretary of the State
Government to be nominated by the
Kuladhipati for that purpose shall act
as the Kulapati until the date on which
Kulapati is appointed, for filling such
vacancy, under sub-section (1) or sub-
section (¥} of Section 13 enters or re-
enters, as the case may be, upon his
office:

Provided that the armangement
contemplated in his sub-section shall
not continue for a period of more than

six months."

In the Principal Act, for Section 36, the
following shall be substituted, namely:-

"36. Statutes how made.-(1) The first statutes
of the University shall be prepared by the
State Government;



TR AT, B oo e 14§ (7)

¢ 12) The Execuilve Councl may, hom tme
to time make amend or repeal any stalute
in the manner hercinafier provided in

this Section.

i3] The Academic Council may propose
to the Executive Council, the draft of any
new statute or of any amendment to, or
of repeal of an existing statute to be
passed by the Executive Council and
such draft shall be considered by the
Executive Council at its next meeting:

Provided that the Academic
Council shall not propose the draft of any
statute or any amendment of a statute
affecting the status, power or constitution
of any existing suthority of the University
until such authority has been given any
opportunity to express its opinion upon
the proposal and any opinion so
expressed shall be considered by the
Executive Council.

(4) The Executive council may consider
the draft proposed by the Academic
Council under sub-section (3) and may
either pass or reject or retum the draft
with or without amendment to the
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wefterr sras, B s 2000

Academie Coangedl Tor recons o alion

1] &) Any member of the Fxecutive
Council may propose to the Execulive
Council the draft of a Statutes and the
Executive Council may either accept, or
reject the draft, if it relates to a matter
not falling within the purview of the

Academic Council;

{b) In case such draft relates to a2 matter
within the purview of the Academic
Council, the Executive Council shall refer

. it for consideration of the Academic

Council, which may,-

(i) either report to the Executive Council
that it does not approve the draft,
which shall then be deemed to have
been rejected by the Executive
Council;

(ii) or submit the draft to the Executive
Council in such form as the
Academic Council may approve and
the Executive Council may either

approve, with or without amendment
reject the draft.
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{t1) A .Hl.u.l.. ||,|rmr.-1| |:-_1, 1 [y IO % pl e
Counseil ahall be sent W the Stale
CGovernment who wialh ils

recommendation shall  submit it
before the Kuladhipati. Kuladhipati
may give or withhold his assent
theretos or refer it back for further

consideration,

i

(7) A Statutes passed by the Executive
Council shall have no validity unless
it has been assented to by the
Kuladhipati."

For Secton 38 of the Principal Act, the
following shall be substituted, namely:-

"38 Ordinances how made.- (1) All
Ordinances except the first Ordinance
shall be made by the Executive Council,

(2) Any Ordinance made by the Executive
Council shall be sent to the State
Government who with its recommendation
shall submit it before the Kuladhipati for
his approval. Kuladhipati may either
accept or reject the Ordinance.

(3) An Ordinance made by the Executive
Council shall come into force from the

Amendment of
Section 38.
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Amendment of
Part-IT [Revised)
of the Second
Schedule.

Amendment of
Bection 7 of the
Chhattisgarh
Vishwavidyalaya
{Sanshodhan)
Adhiniyam,
2008 (No.1B of
2008].

TR TTaTE, o s md e

£

—

dale of 1is approval b the Ka ||_-;[]]]ir|;-|‘|| in

In entriecs of colurmn (2} ol serial number 2.af
Part-1I (Revised) of the Second Schedule of the
the
Vishwavidyalaya”, the words “Sant
shall

“Sarguja
Gahira
be

Principal Act, for words

Gura Vishwavidyalaya, Surguja”
substituted.

In clause (b} of sub-section (4) of Section 7 of
the Chhattisgarh Vishwavidvalaya
(Sanshodhan)] Adhinivam, 2008 (No. 18 of
2008), for the words “University of
Ambikapur”, the words “Sant Gahira Gum
Vishwavidyalaya, Surguja” shall be
substituted.

1‘n1mr- :_nmrrmdﬂ_r-rrrl:ﬁ viwftrese win wecfin LTI, anter o rrrr!_rrrrll':ﬂ'rm'::rlﬁm bLIL
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Shaheed Nand Kumar Patel Vishwavidyalaya, Raigarh.

ST T, AR 13 I 2020 104 (1)
CHHATTISGARH ACT
(Mo, | of 2020)
THE CHHATTISGCARH VISHWAVIDYALAYA ( SANSHODHAN) ADHINIYAM, 2019
An Act further to amend the Chhattisgarh Vishwavidyalays Adhiniyvam, 1973
(No. 22 01 1973).
Be it enacted by the Chhantisgarh Legislature in the Seventicth Year of the Republic of
Incia, as follows -
L i) This Act may be called the Chhartisgarh Vishwavidvalaya (Sanshodhan) — Shor title,
Adhiniyam, 2019 extbeni amd
g : EORVENCEmENT.
i2) It shall extend to the whole State of Chhattisgarh.
] It shall come into force from the dite of its publication in the Official Gazette.
z [ri Part-11 (Revizsed) of the Second Schedulbe of the Chhaitisgarh Vishwavidyalava Amendmeni of
Adhiniyam, 1973 (No, 22 of 1973), (hereimafter referred toas the Principal Act).- P‘;rrl-ll mmmr
|
{1 in entries of column (4] of serial number 3 of for the words “Bilaspor Korba, el
Janjgir-Champa and Raigarh”, the words * Bilaspur and kKorbsa™ shall be
substituted.
() after serial number 4, the following serial number and the entries relating thereto
shall be added, namely -
(I 2] 3 ()
o Shaheed Mand Rnigarh Arcas  comprized
Kumar Patel within the limils
Vishwavidyalaya, of  the Revenue
Raigarh Districts of Raigarh
and Janjgir-Champa™
3 All the Statwes, Ordinances, Regolations in force before the commencement of the Implemeniation
Chhattisgarh Vishwavidyalava (Sanshodhan) Adhiniyam, 2019 in Atal Bihari Vajpayee ::' i anmmies,
Vishwavidyalaya, Bilaspur shall be deemed o5 Statutes, Ordinances, Regulations of I:EH'L::’E;‘:‘I“"

e, T T e R, W T WA SR, T AT 5 A A e e i - 2030
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CHHATTISGARH ACT
(No.9of 2021)

THE CHHATTISGARH VISHWAVIDYALAYA
(SANSHODHAN) ADHINIYAM, 2020.

An Act further to amend the Chhattisgarh Vishwavidyalaya Adhiniyam, 1973
(No. 22 0f 1973).

Be it enacted by the Chhattisgarh Legislature in the Seventy-First Year of the
Republic of India, as follows :-

L. 0] This Act may be called the Chhattisgarh Vishwavidyalaya (Sanshodhan)
Adhiniyam, 2020.

) It shall extend to the whole State of Chhattisgarh.
3 It shall come into force from the date of its publication in the Official Gazette.

2. After Section 69 of the Chhattisgarh Vishwavidyalaya Adhiniyam, 1973 (No. 22 of 1973)
(hereinafter referred to as the Principal Act), the following shall be added, namely:-

“70. Ordinance, Statute and Regulation for new established University.- The same
Ordinance, Statute and Regulation for the newly established University, as a
result of amendment of Part-II (Revised) of the Second Schedule of the Act,
shall be deemed to be applicable which is applicable for the existing University,
from which the new University has been formed.

3. In entries of column (2) of serial number 1 of Part-IT (Revised) of the Second Schedule of
the Principal Act, for the words “Bastar Vishwavidyalaya”, the words “Shaheed Mahendra
Karma Vishwavidyalaya, Bastar” shall be substituted.

Short title, extent
and commencement.

Insertion of new
Section 70.

Amendment of Part-
II (Revised) of the
Second Schedule.

T, B 740 SFA A, F=T0R 51 ST Q3TFW 371 799 230 FF A £33 30 T6E -
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